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LEGISLATIVE ASSEMBL Y .• 
TueBday, 1Bt Februa.ry, 1927. 

The Assembly met in the Assembly Chamber of the Council House 
at Eleven of the Clock, Mr. President in the Chair. 

MEMBERS SWORN: 

Mr. C. Duraiswamy Aiyangar, M.L.A. (Madras ceded districts aud 
Chittoor: Non-Muhammadan Rural); 

Sir Hari Singh Gour, M.L.A. (Central Provinces Hindi Divisions.~ 
Non-Muhammadan); and 

Dr. Lodhi Karam Hyder, M.L.A. (Agra Division: Muhammadan 
Rural). 

QUESTIONS AND ANSWERS. 

ABOLITION 011' STAMP DUTIES ON CHeQUES. 

1M. ·Kumar Ganganand Sinha: How far has the consideration of the 
question of the abolition of stamp duties on cheques progressed? How is 
the adjustment of the Meston award going to be made in the new cir-
cumstances? What is going to be the financial relationship between the 
Government of Bihar and Orissa. Qnd the Government of India. on the 
abolition of the duty? 

The Honourable Sir BasU Blackett: The Government accept the recom-
menda.tion of the Currency Commission that the stamp duty on cheques 
should be abolished and are considering the question of further procedure. 

PUBLICATION OF TEXTS OF SOUTH INDIAN INSCRIPTIONS. 

156. ·Kumar Qanganand Sinha: (a) Has the attention of the Govern-
ment been drawn to an article entitled •• Inscriptions ' by Vishnu Gupta 
published in the Hindustan TimeB, S'aturday, December 11, 1926 (Late 
Da.k Edition)? 

(b) If so, will the Government be pleased to state why publication of 
the Texts of South Indian Inscriptions has been delayed? What arrange-
ments, if any, are being made for the quick publication of the series? 

The HODourable Kr. J. W. Bhore: (a) The Government of India.have 
seen tho article referred to. 

(b) Difficulties liave been experienced in the actu!l.l printing. of theso 
'Volumes. But the whole ma.tter is now being carefully exammcd IWd 
efforts 001 be made to expedite the printing . 

• • ( 3Z7 
• • 
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3Z8 LEGISLATIVE ASSBMBLY. [lST FEB. 1927. 

DEFENCE FORCE BILl, IN KENYA. 

157. ·ltumar Gang&Dand Sinha: (a) How far will tho Indians be affect-
ed by the Defence Force Bill about to come up for discussion in Kenya? 
(b) What arc tho provisions of the Bill? 

(0) Have the Government of India exchanged any communication with 
the Kenya. Government, regarding the same? If so, will the Government 
be pleased to lay the correspondence on table? 

The Honourable Mr. J. W. Bhore: (a) The Bill is not applicable to non-
Europeans. 

(b) A copy of the Bill has been placed in the Library of the House. 

(0) The reply to the ~ s  part of the question is in the negative. The 
second part, therefore, dOes not arise. 

OPENING OF AI R MAIL SERVICE. 

158. ·ltumar Ganganand Sinha: (a) Will the Govez:nment be pleased 
·to state the probable date of the opening of the regular Air Mail Service 
between London and Calcutta.? 

(b) How far has the arrangement for the same progressed and what 
are the obstacles in its way? 

(0) What are the proposed routes and plans for the service? 

(d) How far will the Indian exchequer be required to meet the initial 
and running cost? 

The Bonourable Sir Bhupendra .ath JIltra: (a) No such service is at 
present contemplated. 

(b), (0) and (d). Do not arise. 

ROUND TABLE CONPBRENCE IN SOUTH AFRICA. 

159. ·ltumar Ganganand Sinha: (a) Will the Government be pleased to 
state the information, if any, received regarding the Round Table Confer-
ence in South Africa? 

The Honourable Kr. J. W. Bhore: The nttention of the Honourable 
Member il! invited to the reference which was made on this subject by 
His Excellency the Viceroy on the occasion of the opening: of the present 
session of the Legislative Assembly. 

INCIlBASB OF POLL-TAX ON INDIANS IN KENY.l. 

160. ·ltumar Ganganand Sinha: (a) Will the Government be pleased 
to lay on the table the representation submitted by: Mr. D. B. Deaai under 
the authority of the Indian Citizen's Association regarding the increase of 
poll tax on Indians in Kenya? 

(b) What action, if any, are Government taking on the representation? 
If DO action is being taken, why? How does the matter stand now? 

The Honourable IIr. J. W. Bhore: (a) As Mr. D. B. Desai's representa-
tion has already appeared in the public press, it is unnecessary to lay it 
on the table of the House. A copy will be supplied to the Honourable 
Member if he desires.· • 

" 



QUESTIONS AND ANSWERS. 329 

(b) Ordina.nces have recently been passed in Kenya imposing poll-taxes 
of BO and 20 shillings per head on European and Indian adult ma.les res-
'pectiveJy, for the purpose of raising funds to cover the cost of education 
om those communities, Government are in communica.tion with the Colo-
nial Government on the subject. 

CONSTRUCTION m' BRANCH LISE F.ROM PURNEA 'FO MURALIGANJ. 

161. -Kumar Gang.nand Sinha: (a) Will the Government be pleased 
to give full information regarding the proposed project of having 0. branch 
line connecting Purnes (Eastern Bengal Railway) with Muraliganj and 
lay reports, plans and other connected papers on the table? 

(b) Have they received any representation regarding it? If so, to what 
effect? 

(0) Have the officers deputed for survey work and for drawing up the 
'Plan considered the question of branching off the new line from Rasba 
,{Eastern Bengal Railway) instead of from Pumea, keeping m view: 

(i) the less expenditure in laying lines, the route being straight; 
(ii) Kasba being a greater trade centre for raw products than 

Pumea; 

(iii) less expenditure in the purchase of lands; and 

(iv) opening up of the part of the country quite unserved by ~ ~ 
railways? . 

(d) If so, what are their findings? If not, do the Government propose 
,to inquire into the question? 

ell) Will the Government be plea.sed to lay on the ta.ble the full report 
of the officer who  was first deputed to survey the area for the construction 
of the branch line from Purnea. to Mura.liganj, showing his reasons for hold-
ing the view that the line would he unremunerative? If not, will the Gov-
ernment be pleased to state reasons for the same? 

The Honourable Sir Oharles Innes: We have no project for a branch 
-going as fa.r as Muraliganj. There is a project for a line from Purnea to 
the neighbourhood of Dhanda.ha which is now being surveyed; we ha.ve 
not yet received the survey report and other documents regarding it. The 
o~  conducting the s'!'rvey will probably in any case examine the desira.-
bihtyo of the branch tRkmg off from Rasb&. instead of Purnea; but in order 
that It should not ~in unexamined, I am having a. copy of the 
Honourable Member's question and this reply sent to the Agent of the 
Eastern Bengal Railway. 

EQUIPMENT 01' MBROANTII.PJ MARINE TaAlNING SHIP. 

1620 -Kumar Ganganand'Slnha: Will the Government be pleased 
'to state if the training ship for imparting na.val eduoation to Indian 
boys has been equipped? If not, what is the delay in the same? 

The  Honourable Sir Oharla. Inna.: The Royal Indian Ma.r.ine ship 
"Dufferin" is being CODverted into a. training ship and it is hoped that it 
will be ~  for vse as a training ship by ~ s  or September next. 

t .A. i 
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330 LEGISLATIVE ASSEMBLY. [1sT FEB. 1927. 

RECOMMENDATIONS OF INDIAN MERCA.NTILE MARINE COMMHTEE. 

168. -][UJDal GangaD&DdBlDhA.: Have the Government given any 
effect to the recommendations of the In(ijan Merc&mtile Marine Com-
mittee? If not. will the Government be pleased to state the reasons 
for not giving effect to such recommendations? 

The Honourable Sir Oharl .. InD. .. : As I have already told the Honour-
able Member in reply to another question, the S.S ... Dufferin " is being 
adapted as a training ship for deok officers and is expeoted to be ready for use-
by September next. For the rest I would refer him to the deba.te in this. 
House last Ma.rch. 

INSUPPICIBNCY OF NON-MuHAMHADAN SEATS FOR PURNU DISTRICT. 

164· -Kumar Ganganand Sinha: Will the Government be pleased 
to state why there is only one Non-Mahomedan constituenoy in the 
Purnea District whereas there are two Mahomedan constituenoies in the 
District for the Bihar and Orissa Council seats? What is the principle 
by which the seats have been distributed? Is any change possible in 
the present state of things? If so, how and who is the competent autho-
rity to bring about the ohange and what are the necessary conditions 
for having one more Non-l\1iahomedan seat in the District? 

The Honourable Sir AIeunder JluddimaD: As is explained in paragraph 
15 of the report of the Franc;hise Committee, the relation between muslim 
and non-muslim representatjion was fixed, not from district to district, but 
by a.llocation of the gross representation suitable for each province &md in 
conformity with the Lucknow Pact. The method of distributing the alloca-
tion made to each community is shown on pages 65 and 66 of the report. 
It was a matter of adjusting rival claims witltin each community a.n.d did 
not permit adjustments between communities in individual districts. 

No change is contemplated. 

CONSTITUTION OF RESERVE BANKS. 

165. -Kumar Ganganand Sinha: When are the Government going 
to establish Reserve Banks as recommended by the Royal Commission 
on Indian Currency? . How will they be constituted and controlled and 
where located? What will be the nature of Government work to be done 
by the Imperial Bank opened in the various muffasil areas after the 
establishment of the Reserve Bank? 

fte Honourable B1r Baall Blackett: The attention of the HOnourable 
Member is invited to the Gold Standard ILDd Reserve Ba.nk of India. Bill 
published in the Gazette of India Extraordinary on the 17th J a.n.uary, and 
introduced into this House on the 25th January, 1927. 

VIZAGAPATAM HARBOUR PROJECT. 

166. ·Jtumar GanglJ)and Sinha: Will the Government be ~ s  

to state how far the Vizagapatam harbour project and the construction 
of the Raipur Pa.rvatipur line havo progressed?, 

• 

, . 
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Kr. A. A. L. Parsons: A statement containing the information asked 
.for is laid on the table. 

Statement .howing progrC81J of work 011 the Raipu,-Parvatipuram Rat1way 001lBt.,ue-
tion and the Vizagapatam BarbO'Llr Development Scheme up to 31.t December 
19S6. 

Raipur-l'arvatipuram Rt:ilwall Construction.-About 10 per cent. of the work has 
been completed. 

Vizagapatam Barbour Development Scheme.-Work is in progress on' the whole 
~ n  of the wharf, which is to consist of three berths and the sinking of monolith 
wells has commenced. A rock breaker and dipper dredger has been employed 011, 
dredging work for more than six months with satisfactory results. A suction ~ 
has now arrived and,in the meantime Hoating and ahore pipe 'lines have been completed 
and a dredger workshop has been erected. A tug boat and a. combined water and 
. anchor boat have been delivered and two rock barges are expected shortly. An 
intermediate bund as w",II as the bunds round the power house site have been com-
p1eted and a containing bund on the east side of the harbour eite is nearing comple-
tion. The removal of the rock of Durga Hilt! has been completed and the area ia 
now available for re-arrangement of -railway lines of the wharf station, 'which wiJ1 
b(\ taken up' as soon as the shipping conditions permit. Levelling and draining of the 
site for bungalows is approachmg completion and a layout for quarters has been 
prepared. The distribution of sites in one of the new villa,ge is in hand. A dispensary 
has been opened. Schemes for sewage and town plannmg have been prepared in 
consultation with the municipality and malarial surveys of themburban area have 
lieen carried out. A marine survey to investigate the sand travel and formation of 
the bar has also been completed. 

COST OF INDIAN EXOHEQUER or SING.\PORE SCHJlIMl!I. 

167. ·][umar Ganlanand Sinha: (a) Will the Government be plea Bed 
to state the amount which India shall have to contribute towards the 
Singapore Bcheme" 

(b) Are they aware of ~  amount of money to be contributed by 
other countries within the British Empire towards the same? If 80, will 
they be pleased to state thtm" 

][r. G .•. Young: (a) The attention of the Honourable Member is in-
vited to the reply given on the 2eth January, 1926,1 to unstan-ed quest.ion 
No. 76. 

(b) The Government of India are not aware of the amount, nor are 
they concerned with it. 

REDUCTION OF FARES ON EASTERN BENGAl, RAILWAY. 

168. ·Kumar Gangan&nd Sinha: (a) Will the Government be pleased 
to state why the Eastern Bengal Railway is still continuing to realise 
pre-war fares? 

(b) Is there any possibility of reduction in the near future? If so, how 
soon" If not, why" 

][r. A. :4:. L. ParIODI: (a) I Jay on the table a statement showing ~ 
pre-war and existing fares on the Eastern Benga.l Railway from which it 
. will be Been that this railway ~s not levying pre-war fares. 

(b) The Agent has introduced certain returg journey tiickets at reduced 
fares and is ·watching. the effect. In view of the· fact that the Eastern 

• • 



332 LEGISLATIVE ASSEMBLY. [lST FEB. 1927. 

Bengal Railway has only lately been able to pay its way again, it is nq,t 
able to dord a general reduction of fares. 

Pre-war fares. Existing fares. 

I Class 18 pic8 all distances 1-1&0 miles • 

II CI&811 9 " .' 
Inter Clau • 4 " " 

2t " 

169. (Not put.) 

I 

Additional distance 

1-150 mileR 
Additional distance . 

1-1150 miles 
Additional dlstnnce 

Jlail. 
1-1150 miles 
Additional distance 

! All di,ltance. 
O,.dina"y, 

80 pies. 
20 " 

115 " 
10 

6 " 4, " 
6 
4 " 

8i " 

J MrROVED W AITINO SHEDS AT Loop LINE STATIONS OF EAST INDIAN 
RAILWAY. 

170. ·ltumar Ganp.Dand SlDha: (a) Is it a fact that there are 
\'I'aiting sheds only on one side of most of the Loop line stations of the 
East India.n Railway? 

(b) Has the attention of the Government been drawn to the fa.ct that the· 
passengers who have to catch trains at odd hours suffer great hardship in 
sun, rain and cold on that account? ' 

(c) Do Government propose to remove these lDconveniences in the-
near future? If so, when? 

1Ir. A. A. L. PaUQD8: LMt year waiting ha.!ls or sheds for Brd ela.ss 
passengers were built for at 10 stations on the Ea.st Indian Railway. The, 
Government are not aware of the exa.ct position on the loop line but wijl 
send the question on to the Agent. 

TRAFFIC IMPROVEMENTS TO FAOILITATE COAL TRADE. 
171. ·ltumar Ganganand Sinha: (a) WHl the Government be pleased 

to state what the tendency of the traffic movement is with regard to the 
ooal trade? 

(b) What do the Government propose to do in this respect with a view 
to facilitate coal trade? 

Mr. A. A. L. Parsons: I am not sure tha.t I understand what the mean-
ing of tho Honourable Member's question is. If he wishes to know whe-· 
tber the tota.! volume of coal traffic on the Indian Railways has been in-
creased by the reduction made in long distance coal freights, I ma.y in-
form him tha.t between 1st April, 1926, and 1st January, 1927, we carried' 
793,986 wagons loaded with eoa.! and coke as compared with 789,452 in the 
corresponding period of 1925-26. Thus, there was 0. small increase of 
4,534 wagons. We have no specific .a.ction in contemplation· in the ne&!" 
future. • 
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ADDITIONAL CHARGE ON SOPT COKE. 

172. -Kumar Ganganand Sinha: Will the Government be pleased 
to state what the Government is going to do with regard to the additional 
charge of -/4/6 per ton over and above freight on all soft coke coming to 
Calcutta stations? 

The Honourable Sir Oharles Innes: The reason for the extra charge of 
-/4/6 per ton on soft coke at Calcutta is that it has to be levied at 
certain CoJcutta tenninoJ stations on account of the Howrah Bridge toll 
and the toll is paid to the Port Commissioners, the working agency for the 
Howrah Bridge. 

Government therefore do not propose to take any action in the ma.tter. 

NEW ROUING STOCK ON EASTERN BENGAL RAILWAY DUltlNG 1926-27. 

173. -Kumar Ganganand Slnha.: Will the Government be pleased 
to state how much new rolling stock has been constructed by the 
Eastern Bengal Railway so far, in the year 1926-27? 

:Mr . .A. • .A.. L. Par8ODs: During the period 1st April, 1926, to 31st Decem-
ber, 1926, the rolling stock constructed in the Eastern Bengal Railwa.y 
shops was as follows: 

Coaching stock bogies 

Coaching stock 4o-wheelers 

Goods stock (Departmental} 4o-wheelers 

61 

20 
4 

OVERCROWDING ON BENGAL AND NORTH-WESTERN RAILWAY. 

174. -Kumar Ganganand Sinha: (a) Will the Government be pleased 
to state what steps if any the Railway Board have taken to bring to the 
notice of the Bengal and North-Western Railway authorities the incon-
,venience suffered by the tra.velling public owing to overcrowding with a view 
to remedy the same? 

(b) If no step has been taken, why? 

Kr. A. A.. L. Parsons: (a) and (b). The Railway Board ha.ve brought 
to the notice of the Bengal and North-Western Railway the necessity for 
accelera.ting the building programme of third class carriages. 

DAMAGE AND J.l086 OF FRUIT ~ ON RAILWAYS. 

175. -Kumar Ganganand Sinha: (a) Has the attention of the Govern-
ment been drawn to the damage ann loss of large number of fruit ,packages 
carried by the Railways? 

(b) How many complaints of this nature have been received durin!?' 
the current year by the various State managed Railways? 

(0) Are the Government ~  of the fact tha.t in a maj?rity of cases 
t.he sufferers though greatly inJured lio not lodge any complsmt? • 

(d) What i~n  if any, do the Government propose to take to prevent 
{luch damages and losses? 

JIr. AI .A.. L. ParlOD8: (a) The attentipn of Government has not 
recently been drawp to this matter . 

• 

• • 
• 



3S4 LBGISLATIVE ASSBlrlBLY.· 

(Ib) We have no information. 
(c) No. 

[1ST FEB. 192.'1... 

(d) The subject has received and is rec61vmg continuous attention by 
ra.il wa.ys , but the main difficulty experienced is the insecure m811ner in 
which consignments of fresh fruit are packed. The remedy for this 
obviously rests with despatchers. 

ACCIDENTS OWING TO OVEltCROWDING ON BENOA.L A.ND NORTH-WESTERN 
RAILWAY. 

176. -Kumar GanRanand Sinha: (a) Are Government aware that as 
a result of overcrowding on the Bengal and North·Western Railway main 
line trains and of improper arrangements at the Railway stations ma.ny 
accidents happen at frequent intervals? 

(b) If so, what steps are they taking to prevent the same? 1£ not, 
will the Government be pleased to state what investigations have been 
made to ascertain the same? 

Mr. A.. A.. L. Parsons: (a) No, Sir. 
(b) Does not arise. 

EXTENSION OP Ass.u( BENGAl, RAIJ,WAY LINE TO SHILLONG. 

177. -Kumar Ganga.nand Sinhl: Is there any proposal under con-
sideration regarding the extension of the Assam Bengal Railw,"y line to 
Shillong? If so, will the Government be pleased to state in what stage 
the proposal or the scheme is and when and how the same is likely to 
fructify? 

Kr. A.. A.. L. Parsons: A connection by rail between Shillong and Pandu 
has often been mooted, but as there is a good motor road and motor 
service between the two places, it is not likely to be a paying proposition 
and there is no present intention of taking it up. 

EMIGRATION OF SANTALS TO AS8uI TEA GA.RDENS. 

178. -Kumar GangaDaDd Sinha: Is it a fact that the emigration of 
a large number of Santals and other indigenous working class people from 
t,he Santal Parganas to the Assam tea gardens and other places is one 
d the causes of the decrease of the Santal population in the district? If 
the answer be in the affirmative wha.t steps are being taken to oheck the 
same; if in the negative, will the Government be pleased to state reasons? 

The BODourable Sir Bhupendra Nath Kitra: The answer to the first 
part of the question is in the affirmative; but it should be added, that 
the proportion of emigrants from the Santal Pargl1nas who go to the Assam 
t.ea gardens is very small. Government are taking no steps to check the 
emigration as they believe that it is not in the best interests of labourers 
or of the country as a whole that labour should be prevented from going to 
those areas where it iR in demand. . 

Kumar Ganganand Sinha: Have the Government collected any sta.tis-
tics with regard to that? 

'l.'he Bonourable SJr Bhupendra Kath Mitra: Yes, Sir, we have got eome 
statistics. • n 
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Kumar Ganganand SlDha: lWill ~ Government be pleased to lay 
them on the table. 

The Honourable Sir Bhupendra Nath Mitra: I shall be glad to show 
them to the Honourable Member if he cares to see them. 

SATYAGRAH IN PA·WAKH.\Lt'. 

179. *Kumar Ganganand Sinha: Have the Government of India inter-
changed communications with the Bengal Government regarding the 
Satyagraha carried on in Patuakhali as a result of the stoppage of a Hindu 
religious procession? If so, will they be pleased to lay the same on table 
and state the present condition of the movement? , 

The Honourable Sir Alexander Muddlman: The Government of India 
have not been in communication wit,h the Government of Benga:l in con-
nection with the incidents in Patuakhali, which they regard as essentially 
a matter for the Local Government. 

FACTS REGARDING MURDER OP SWAMI SRADHANAND. 

1BO. *Kumar G&nganand SlDha: Will the Government be pleased to 
sta.te all the facts regarding the murder of Swami Sradhanand so far avail-
able to them inrlicating whether or not there was any organised conspiracy 
'for the purpose? 

The Honourable Sir Alexander lIuddlman: As the Honourable Member 
:must be aware, the case is before the Courts and it would not therefore 
be proper for me to make any statement on the subject. 

PERMISSION TO .\IR.. SATYENDRA CHANDRA MITRA TO ATl'END ~  0' 

~ ASSEMBLY. 

181. ·Kumar Ganganand Sinha: Will the Government be pleased to 
state whether or not Mr. Satyendra Chandra Mitr&, a Bengal detenue, will 
Ibe allowed to Ittend the meetings of the House? If not, why not? When 
will he be released? 

The Honourable Sir Alexander Jluddlman: T would refer the Honour-
able Member to the statement I made in this House on the 21st January 
in connection with the debate on the motion of adjournment. 

182. (Not put.) 
183, 184, 185. (Answered on 31st January 1927, vide ~s 188-89 of 

these Debates.) . 

INDIANS IN S"PERIOR SEltvICES n, INDIA. 
186. *Kumar Ganganand Sinha: Will the Government be pleased to 

'state whether the percentage of Indians in the superior services of India 
as recommended by the ~  Commission is t,o be taken for India as a 
whole or for each province separately and India collectively? What is the 
policy and programme followed with regard to Indianisation in each of the 
'provinces of India with regard to each of the superior services? 
The Honourable Sir Alexander Muddlman: The recommendations of the 

Lee Commission are to be taken us Hpplying j,o India as a wholc. In rcspet!i: 
'of certain services tho mtcfl of rccruitrl1fmt adopt.ed in different provinces 
differ, but the proportions recommended by the CornmisAioD are maintained 
for India as a whole. As regards policy and programme, I would refer 
the ono ~  Member to the answer whicMt I gave to Khan Bahadur 
Ohula.m Bari's s ~n on the 25th August, 1925 . 

• 

• • 
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RECRtlI1'llENT o:t INDIANS TO SUPERIOR SERVICES FROM PROVINCIAL 

SERVICES. 

187. ·Eumar Ganlanand Sinha: Has the attention of the Government 
been dra.wn to the insufficiency of recruitment in the superior services of 
n~i  from the Provincial services? If so, what steps are being ta.ken to 
brmg it to the level recommended by the Lee Commission.? 

The Honourable Sir Alexander Kuddiman: In the Irriga.tion Branch 
of the Indian Service of Engineers, the recommendation of the ,Lee Com-
mission that 20 per cent. of the future recruitment should consist of pro-
motions from the Provincia:! services has already been introduced. Officers 
80 promoted enter the Indian Service of Engineers at a low point on the 
gradation list and consequently no question arises of interference with 
the legitimate prospects of existing members. In the other services which· 
will remain on an all-India basis, in which promoted officers enter the, 
gradation list at a higher point, it has always been the intention that the-
proportion of posts filled by promotion from thc Provincia;l Services should 
be increased gradually up to the proportions recommended by the Lee 
Commission or, where the Commission made no specific recommendation, 
up to 8 suitable ratio. Any other system would involve grave injustice-
to t,he existing members of the services. 

, Kumar Ganlanand Sinha: What does the Honourable Member mean' 
by the word "gradually"? . 

The Honourable Sir Alezander Kuddiman: "Gradua:liy", Sir? I think-
the word can be found in the dictionary. 

JIr. Ohaman Lall: Does it mean tha.t the Honourable Member is likely 
to take a number of years to work up to the proportions recommended by 
the Lee Commission? 

The HODOurabie Sir Alexander Jluddiman: It probably means that it 
will take some time. Gradually means by grades. 

JIr. Ohaman L&ll: Has it the same menning as that given to the word 
in regard to the Government of India Act? 

The Honourable Sir Aluander Jluddiman: I should think, Sir, the word 
used in either connection would have the same meaning. 

{ 

INDIANISATION OF S(;l'ERIOR SERVICES IN INDIA. 

188. ·Eumar Ganganand Sinha: WiH the Government be pleased to 
state :-

(a) the authorised strength of the various superior services left open 
to Indians before the publication of the Lee Commission 
report ; 

(b) the number of Indians appointed to those services before the' 
publication of the report; 

(0) the authorised strength of the various superior services left open 
to Indians after the acceptance of the recommendations of' 
the Commission by the 'Government of India. and the British 
Government; 

(d) the number of Indians so far belonging to ~os  servioes; 
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(6) the rate at which appointments are being made; 

(f) the time it. will take to reach the sanctioned strength; and 

(g) why the s8.Dctioned-percentage of Indians have not· immediately 
been appointed? 

The Honourable Sir Alexander Jluddiman: I am not very cleM' as to the 
exact infonnation which the Honourable Member requires, but he will 
find in annexure III to Questionnaire 1 of the Lee Commission's report 
a statement showing the scales on which Indians were being recruited at 
that time for the all-India services and in Chapter V of the report the 
detailed recommendations of the Commission for Indianization in the future 
which have been accepted and are being carried out. I would invite the 
attenti(\)n of the Honourable Member to the fact that the proportions laid 
down are proportions of recruitment and these can only change the actual 
composition of thc various services gradually as retirements take place 
and new recruits join, but the sanctioned percentages of direct recruitment 
M'e being applied. 

PROMOTION PROM PROVINCIAl, CrVII, SERVICE TO INDJAN CIVIL SERVICE IN 

BIHAR AND ORISBA. 

189. *Kulll&1' Ganganand Sinha: Will the Government be pleased to-
state how many persons in the Provincial Civil Service of Bihar and Orissa 
have been raised to the Indian Civil Service grade? What percentage of 
the total strength of officers in. the Indian Civil Service in Bihar and 
Orissa are Indians and how does it stand in relation to the general recom-
mendations made by the Lee Commission? 

The Honourable Sir Alexander Jluddiman: The number of officers of 
the Provincial Civil Service of Bihar ,and Orissa and members of the Blr 
holding listed posts is eight. ']'his number is 11·8 per cent. of the number-
of superior posts on the Indian Civil Service cadre in Bihar and Orissa. 
The ~ n  recrunmended by the Lee Commission to be filled eventu-
aUy by promotion from t,h€l Provincial Civil Service (which will also in-
clude appointments from the Bar) is 20. This percentage will be worked 
up to gradually as explained in my answer to question No. ~  

Jlr. B. DIS: Do I understand that in the Provincia.l Service of the 
Bihar and Orissa Government there are not sufficient men to raise it, to 
tha.t 20 per cent.? 

...1'he Honourable Sir Alexander Jluddiman: No, the Honourable Member 
sh.ld not draw that implication from my answer. 

Kumar Ganganand SlDha: How long will it take to reach the requi-
site percentage? 
The Honourable Sir Alexander Muddiman: I am unable to sav_ It 

depends, on retirements, the ,creation of new appointments and' other 
~in s of that kind. 

CONSTITUTIrlN OP CIVIL MEDICAl, SERVICE AND RoyAl. ARMY MEDlCAL 
C01l1'S. 

190.*Kumar Ganganand Sinha: (a) Will the Government be pleased-
to sta.te whether the Civil Medical Service and the Royal Army Medical 
Corps (kldia) have been constituted in a.ecordance with the recommenda-
tion of the Lee Cklmmission? If not, when will they be constituted? 

• 

• • 
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(b) If the answer to (a) is in the affirmative, will the Government be 
pleased to state what is the minimum number of British officers to be 
mainta.ined in the Civil Medical Service, the. total strength of such service 
and the method of recruitment so far followed? What are the rates of pay 
and other conditions of the Civil Medica.l Service? 

Mr. G. M. Young: (a) The Secretary of State has not accepted the ~  
Commission's proposal to institute a. Hoyal Army Medical Corps (India). 
The Provincial Civil Medical Services have not yet been established; nor 
is it possible just now to say when they wiB be' established as ~ i  C?n-
stitution and other important connected Il?-atters are under consldera.tlOn 
by the Secretary of State. 

(b) Does not arise. 

Lieutenant-Oolonel H. A. J. Gidney: May I  know, Sir, since the 
Secretary of State has refused to accept the recommendations of the Lee 
Commission so far as the medical services--civil and military-are COD-

cerned, whether it is proposed to substitute them by a.ny other 
measure, and, if so, .whether a Committee will be appointed to do so? 

Mr. G. M. Young: As I have already stated, Sir, the constitution and 
principles of the Provincial Civil Medical Services are under consideration 
by the Secretary of State and it is impossible for me to make any state-
ment at the moment. 
t: .. 
PElLlOD OJ!' PROBATION 0' OFFICERS OJ!' THE INDIAN AND PROVINCIAL 

POLICE SERVICE. 

19l. -Kumar Ganganand Sinha: Is it a fact that the Police officers iT) 
the Provincial service are confirmed after two years whereas those in the 
Imperial service as soon 8S they pass the departmental examination? If 
so, will the Government' be pleased to assign reasons for and indica.te the 
underlying policy in making such a distinction in the ma.tter of confirma-
tion? . 

The Honourable Sir Aleunder Kuddlman: It is a fact that officers of 
the Indian Police Service may be confirmed as soon as they ha.ve passed 
the tests and examinations prescribed. ' 

It is within the power of each locnl Government to make regulations 
for the provincial services under its controL The Government of lndia are 
not in a position to say what regulations are in force in any partiqWar 
province or to assign reasons for any particular nl'le tha.t II. local Go.-
ment may have introduced. ' 

ApPOINTMENTS 0' INDIANS TO INDIAN POLICE SERVICE SINCE 1924. 

192, *Jtumar Ganganand SlDha I Will the Government be pleased ~o 

state the number of vacancies caused in the Indian Police service in Bihar 
and .orissa since the pUblica.tion of the Lee Commission report? How 
many Indians were appointed to those posts? . 

The Honourable Sir Alexander Kudd1man: The number of officers 
appointed t.o the Indian Police Service in Bihar and Orissa since May 
lW4 is 9, 5 of whom were IndjallS, One more Indian is o ~ to b'e 
appointed on the results of the examination held in Movember last. 
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ApPOINTMENTS OF INDIANS TO INDIAN CIVIL SERVIOE IN BIHAR AND 

ORISSA SINCE 1924. 

. 198. *ltumar G&Dganand SlDha: Will the Government ~ pleased to 
state the number df vacancies caused in the Indian Civil Service in Bihar 
and Orissa since the publication of the Lee Commission report? How many 
Indians were appointed to those posts? 

The Honourable Sir AleDDd81' Jluddtm.an: Since May 1924 eleven 
officers have been appointed to the Indian Civil Service in Bihar and 
Orissa. Of these seven were n i ns~ 

RECRUITMENT OF INDIANS ON INDI4li' RULWAYS. 

194. *ltumar G&DI&D&Dd SlDha: Will the Government be pleased to. 
state if the Communique on the subject of the recruitment of Indians 
referred to on page 66 of the Report by the Railway Board on Indian Rail-
ways for 1924.25 has been issued? If so, when? If not, when will it be 
issued and why ha.s it been delayed? 

:Mr. A. A. L. Parsons: A Press Communique was issued by the Railway 
Board on the 15th July, 1926. 

WATCH AND WARD DEPARTMENT FOR STATE RAIl,WAYS. 

195. *ltumar Ganganand SlDha: Will the Government be pleased to 
state whether they have received reports of the working of ~ Watch and 
Ward Department from the Railways that have got it? Where are they. 
if they have been published? Have the Government or the Railway Board 
published any statement or expressed any opinion regarding the Bame? 
If so, how and when? Do the Government or the Railway Board propose 
to create the Department in such of the State managed railways as do not 
at present have it? 
:Mr. A.  A. L. Parsons: We do not receive or publish specific reports or 

statements on the working of the Watch and Ward Departments of the 
various ro.ilways, though it is customary for the Agents to  mention the 
working of the Department in their annual report if there is anything 
deserving of special comment. I will Bend the Honourable Member, if 
he wishes, a summary of the latest remarks of individual Agents, but in 
general they merely bear i ~ ss to the success of the Department in 
preventing thefts, reducing claims for compensation, and stopping trn"el. 
ling without tickets. The creation of a Watch and Ward Department on 
the North-Western Railway is under consideration; it is tho only State-
managed milway which has not got one· 

RECRUITMENT OF INDIANS FOR POLITICAL DEPA'RTMP:NT. 

196. *ltumar Ganganand SIDha: Will the Government be pleased f,o 
state the class of services from which Indians have been recruited to the 
Political Department from the year 1924 onwards? 

Mr. :E. B. Howell: Indians have been recruited to toe Political Depart-
ment from the Indian Civil Service, the Indian Anny and Provincial Civil 
Services. • • 

• 

• 
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ArpOIN'fMENTS DURING IH26-27 TO IMl'ERIAL CUSTOMS SERVICE. '. 

197. *Xamar GIUlg&Dand Sinha: How many appointments, if any, 
haye been so far made in the Imperial Custom vi ~ in the year 1926-
27? How many of them are Indians? 

The Honourable Sir BasU Blackett: One appointment was made in 
1926-27. The recruit was not an Indinn. 

INDIANISATION OF SUPERIOIL SERVICEs ON COMPA.NY RA1LWAYS. 

198. ·Xumar Ganganand Sinha: What information, if any, have the 
Government reoeived from the Company-worked Railways regarding the 
.Indianisation of superior services? 

Xr. A.  A. L. Parsons: Government have received no later information 
than what was furnished by the Honourable Railway Member in reply 
to Question No. 23 by Mr. B. Das on the 18th August, 1926. 

INDIANS IN SuPERIOR SERVICES ON STATE RAILWAYS. 

199. *Xum.ar Ganganand Sinha: Will the Government be pleased Lo 
'13tate the different superior services on State Railways in which Indians 
have been ~ i  Is there any branoh of the service which does not 
~on . n an Indian? If so, what is it and what steps are bemt taken to 
Indianise it? What is the proportion of Indians to Europeans in the 
"Superior services of State Railways? 

The Honourable Sir Oharles Inne.: Indians ha.ve been recruited in all 
the superior services on State RaHways and there is no service which does 
.not contain them. As regards the proportion of Indians to Europeans 
-the Honourable Member is referred to the statement on page 96 of Volume 
I of the Report on Indian Railways. 

APPOINTMENTS op INDIANS TO SUrERIOIt SERVICE ON INDIAN RAILWAYS 

DURING 1926-21. 

200. "'Kumar Ganganand Sinha: Will the Government be pleased to 
1Itate the number of Indians appointed so far in the year 1926-27 to the 
superior service on Indian Railways and indicate the place of their posting 
and office they are occupying? 

The Honourable Sir OharIe. Inne.: A statement giving the infonnation 
'lor State-managed Railways is laid on tlie table. I sliould mention that 
13 more In8ian officers have been selected On the result of the competitive 
examina.tions held in November 1926, who will shortly be appointed but 
who are not included in this Statement. 

Up-to-date information l'egarding the Company worked R!'-ilwaYJi is not 
·available. 
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-8tatetlte,at oj Indian. appointed to Superio,. &,.vice 011 State-managed RaiZways 'illite lIt 
.dp,.,l 1926. 

Hailw,"y to which posted 

Departwmt. 
North FAMtern 
Western East Indian Bengal O. I. P. 

Railway . 
Railway. llailway. 

lIailway, 

.. ---------------.. ---------------

~ o ion (Traffic) ... 1 

Civil Engineeriug 2 2 ... 
E1ectriQal.Eugineera 2 1 

Stores ... ... 1 . 
.A ~ i  for the Mechanical Gt ... 
ngmeers. 

t Will be posted to dill'erent Railways after training is completed. 

THE INDIAN CIVIL SERVICE EXAMINATION IN INDIA. 

201. *ltumar Ganganand Sinha: Are the Government oonsidering any 
proposal for the stoppage of the open competitive examination for the 
Indian Civil Servioe in India? If so, why? 

The Bonourable Sir Alexander JluddiJDan: I invite attention to the 
reply which I gave to a similar question on the 18th August last. I maoy 
add that the Public Service Commission have since been cODsulted on the 
\"hole question of recruitment to the Indian Civil Service. 

DIFFERENCE BETWEEN AIR ANn p, AND O. MAIL Rouns. 
202. *ltumar Ganganand SlDha.: Will the Government be pleased ~ 

state the time usually taken by P. and O. Mail steamer to bring mails from 
'England to India and the time and route the new air lines propose to take 
"in doing the same? 

. Sir Ganen Roy: The time usually taken for the oonveyance of mails 
from London to BomJ::a,y by P. and O. steamers via Marseilles is 15 da.ys. 
The transit time from London to Karachi of oorrespondence conveyed by 
the Cairo-Basra air service is about 13 days. When the air service is 
extended to Karachi, probably in April next, the transit time will be 
reduced to 9 days approximately. 

REPORT OP AITXILlARY ANn TERRITORIAL FOROES COMMITTE!). 

208. *ltumar Gang&lWld Slnha: Will the Government be pleased to 
1ay on the table the views of the Government of India on the Report of tb" 
~ i i  and Territorial Forces Committee? If not, why? 
Kr. G. II. Youg: The views of the GoverIUllent of India on the report 

d the Auxiliary and Territorial Forces Committee are still before the 
'Secretary of State and I regret that Government lU'e, therefore, unable t.l 
-'&ccede to tlfe ono ~  Member's request . 

• 
• 

\ 



LEGISLATIVE ASSEMBLY. [1ST FEB. 1927. 

Kumar G&D.pDand SlDha: How long will it take for the Seoretary of 
State to consider it? Have the Government of India any knowledge of 
it? 

Mr. G. K. Young: I cannot say how long the Secretary of State will 
.. take. 

Kumar G&apD&Dd S1Dh&: How long has he been considering it 
already? 

Mr. G ••. Young: I cannot say offhand; I think it was last autumn" 
when we sent it home. 

MAIL AND PASSENGER RAT!S BY Ala LINER. 

204. *1tumar Ganganand S1Dha: (a) What will be the postal rate of 
mails carried by the new air liners from India to the United :KinFom. 
and vice·'Vsr.a? 

(b) How many passengers, if any, will be carried by the new air liner 
and at what fare? 

Sir GaneD :Roy: (a) The fee to be paid on postal articles for transmis· 
sion by the air service proposed to be established between Karachi and 
Cairo in April next has not yet been fixed. 

(b) The aeroplanes to be l·mployed on that service will, it is expected, 
provide accommodation for 14 passengers. The fax:e between Karachi and 
Cairo will be £72. 

ACTION TAKEN ON UNEMPLOYMENT RESOI.UTION. 

205. *Xumar Ganganand Stnha: What action, if any, have Govern· 
ment taken so far on the unemployment resolution passed in the Assem· 
bly last year? Will it be pleased to lay on the table the correspondence 
between the Government of India and the Provincial Govemments in this 
connection? If not, why? 

The Honourable Sir Bhupendra Bath :MItra: The Government of 
India have addressed the local Governments on the Resolution passed by 
the Assembly in their letter No. L-1373, dated the 26th May 1926, which 
has been publiilhed; there has been no furthE'r correspondence in this 
connection between the Government of India and Provincial Governments 
since the Resoluti6n was adopted. A copy of this letter will be supplied 
toO the Honourable Member. 

NUMBERS OF V ARIOUB COMMUNITIES ADMI'M'ED TO SUPERIOR SERVIOES 
IN 1924. 

206. *Kr. 5. O. Kelkar: 1. Will Government beplrased to state, wha.t 
number of Indians were admitted in the year 1926, to: 

• 
(a) the Railway Service of Engineers, 
(!»the Superior Revenue Establishment of the Transportation. 

(Traffic) and Commercial' Departments, by 
~. . .. . . 

(i) competitive examinations, 
(ii) promo\ionof the qualliied lIubordiD&tes, and' 
(iii) from other sotiroes"" • . < , 

... 
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2. Will Government state in each case the DUmber by caste or religion? 
lIf. A.  A. L.PIU'8ODI: A sta.tement is laid on the table. 

Statement aAowing number of Indiana recruited i" 19B6. 

(1 ) 
Name of lervice. 

(2) 
Competitive 
Examination. 

(3) 
Promotion from (40) 
subordinate Other BOI1ree •• 
oervice. 

_._--_ .. _-------------------------
Indian Railway ecrvice of Rngineers 

Tranlportation (TralBe) and Commer-
cial Departm6Dtl . 

Total 

st Nil 

s 1 
, 

v ~ 
8 

HiuduB. Moslems. 

2 2 

tTbeae a.re ca.ndidateH taken from Roorkee uuderthe gua.ra.ntecd a.ppolntment .cheme. 

tAppointed by tbe Secretary of State in Engla.nd. 

NOTI.-Tbe first compotltive olta.miuation for the Engineer Servico Wa.B held !alit November 
and the ce.ndidates successful iu it wi11 be admitted to the service in 1927. 

hWIANISATION OF SUPKRIOR REVENGE EST!BLISHMENT OF TRANSPORTA-

TION (POWER) AND MECHANICAL ENGINEERING DEPARTMENTS. 

207. *lIr. N. O. Kelkar: 1. Will Government please sta.te: 

(a) what number of Indians are elected as candidates for· the special 
class of apprentices to be trained for 7 years (for their subse-
quent appointment as probationary officers in 1983), for the 
Superior Revenue EstapJishment of the 'fioanaportation (Power) 
and Mechanical Engineering Departments; 

(b) how many are appointed to the above mentioned service from 
the subordinate staff; and 

«1) how many are appointed from other sources? 

2. Will Government state, how many applications they had received 
from the three classes mentioned in (a), (b) and «1) respectively of part I 
above? 
3. If the reply to part 1 (a) and. (b) is nil, will Government be pleased 

tv state: 

(a) whether it was not the declared policy of the Government ;0 
Indianis6 these Departments along with the others referred to; 

:b) the reasons for suspending this scheme of Indianisation last year 
(1926); and 

(c) whether the Government intend to. bring into force the above· 
• mentioned scheme this year (lml7-28). aDd if Dot when? 

• • 
., 

• 
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~~ o n  · •• .ohIdIIIaDII:. 1. ,(a)Sixappre.1liieea i ~ 
in 1926, all being n i~ ... 

(b) No subordinate was o o ~.~ ~s service in 1926. 

(0) Thirteen offioers were appointed by the Secretary.,of State in. 
England out of whom 2 were; Indians. 

2. For the class m81ltioned. in 1 .(a) above, over 600 applications were' 
reoeived. For class (b), applications are not invited as promotions from 
subordinate 'Staff are considered 'on the recommendations of the. Agents; 
C'f State Railways. Regarding cl88s (0), the information is not available-

, liS the selection is made by the Secreta.ry of State. 

8. Does not arise. 

BEGGAR NUISANCE ON GOVERNMENT RAILWAY LINES. 

208. *JIr .•• O. Xelk&l': (a) Have Government ever received any com-
plaints about the beggar nuisance on Railway trains on Government ra.i.lway 
lines? 

(b) Is it a fact that some railway station authorities give official or UD-
official licences to beggars and participate in their earnings? 

1Ir. A.. A. L. Parsons: (a) No. 

(b) Government have no reason to suspect that an abuse of this 
character pxists. But they assume that the Honourable Member n~  

some definite evidence of its exist·ence in an individual CBse or C8ses befor& 
giving currency to the accusation by his question, and if he will give me 
lhe proohl which he possesses, I will have the case or cases investigated. 

UTILISATION OP INIlIA's OUTPUT OF GOLD B'Y GOVl!lRNMENT FOR 

COINING, ETC. 

209. *J[r ••• O. Kelkar: (a) Will Government state what was tho 
average annual production (in oUDces) of gold in the different gold mines in 
Southern India during the ten years before the war and the period sinc& 
the war? • \ 

(b) What was the total amount of gold purchased by Government for 
coining or other purposes during these years out of this Indian output of 
gold? 

(0) Is it a fact that Government does not purchase Indian gold? If so, 
will Government state the reasons for their inability to purchase IndiMl 
gold?' . 

The HODOUlable Sir Bufl BlackeU: (a) -The average annual production 
of gold from mines in M,Ysore, Madras and Bombay during the yesl's 1004-
1918 inclusive was 567 ,617 ounces. The average production from 1919 
to 1926 inclusive amounted to 489,881 ounces. 

(b) i~ are not readily ava.ilable and are being collected. 

(c) .The ov~ n n  . ~~ . ~  to purchase ~  gold, includlDg 
IndiaD ~  ~  condItIOns 181(} ~o n. inc!auwe : (4) of ~ CUlftney 
Bill No. 1 of l' . soon 8.S the Bflhs paned'lntO' law . 

• 

.. 
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A!.UJU.ftON OP PosT OJPJOE INSURAlfCE RULESfO PUJl1T or' 
CONDITIONAL ~ n i D ~  

~ o .• ')D ••• O. Eelk&i: (a) Is it a. fact that in the case of Post Offitle 
Ininirance o i i~s a cOnditional assignment is not permissible? 

(b) Is it a. fact that in the case of the assignee predeoeasing the assignor, 
tlte policy does not revert to the holder and in case of a. wife. being the 
assignee, the amount of the policy becomes Stri-Dhana? 

(0) Are Government aware that in some of the private insuranceuom-
panies a condition such as •• in the event of the assignee predeceasing the 
assignor or in the event of the assignor surviving the date on which the 
said policy would mature, the benefit 'of the policy and the right to receive 
moneys thereunder revert to the assignor as if the said assignment had not 
been made ,. is permissible in the assignment? 

(d) Are Government prepared to suitably change the Post Office 
Insurance rules so as to make such a condition permissible? 

The HoDOurable Sir Bhupendra Nath Jlitra: (a) Yes. 

(b) The policy does not revert to the holder. The assignee becomea 
the a.bsolute owner of the policy. 'l'he question whether the amount of 
the policy becomes Stri-dhana is a question of Hindu Law on which the 
Go'Vernment of India are not prepared to express an opinion. They would 
suggest that the Honourable Member should cOnsult his own legal advistr 
Gn the point. 

(0) No. 
(d) No change is considered necessary. 

COUlI'TING OF TEMP(lnARY SERVICE OF POST OFFICE CLERKS TOWAlI.US 

INCREMENTS. 

211. *1Ir. N. O. Kelkar: (a) Is it a. fact that during the current official 
year a provision was made in the supplementary Post Office budget for 
expenditure consequent on the counting of all paid officiating or temporary 
service for the purposes of granting increments to Post Office Clerks on 
lines suggested by the All-India. Postal and R. M. S. Unioo.? 

(b) If s9. has the Director-General issued necessary orders in the matter? 
If not, why not? 

The Honourable Sir Bhupendra Nath Mitra: (a) No provision WBS made 
in the Supplementary Post Office budget. It was decided that· the extra 
expenditure involved during }926-27 on account of the conc:ession referred 
to could be met from the provision made in the current year's budget for 
the revision of pay of postal clerks. 

(b) Necessary orders have been issued by the Government of India. 

REPR),SENTATIONS TO THE DIRECTOR-GENERAL OF POSfS AND TELEGRAPHS • 

B.E PAY OF SUBORDINATES. 

. 21ft *JIl. D. V. Belv1: (a) Will Government be pleased to state the 
tln\e n.omiaUy required by the Director-General ,of Posts and Telegraphs, to 
dispose Of ~ n ions and appeals submitted to him. "by . his subordi-
nates? 

• .. •  2 
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(b) What was the last date for the submission of representations  in 
oonnection with the fixation of pay? 

(c) How many' such representations ~ lying undisposed of in the 
Directorate for a period of three months, six months, one year and over? 

The Honourable Sir Bhupendra Bath Kltra: (a) No definite time can 
.be stated. The time ~ i  depends upon the circumstances of each 
.case. 

(b) 81st July 1926. 

(c) l. Between 8 months and 6 months 36 

2. Between 6 months and 1 year 113l} 

.8. Between 1 year and above 43 

TOTAL 218 

BF.TI'EII PnovlsloN Fnll C"NTINGENT EXPES'DITlTttE IN rOST ~ . 

218. *Kr. D. V. Belv1: (a) Is it a fact that in arriving at the contingent 
expenditure for a Post Office, no provision is made for such items as twine 
for labelled bundles, paste or gum arabic for affixing number slips, oil for 
oycle lamps, metal polish, brooms and dusters, sanitary fluids, nor for the 
Bt\Pply of necessary stationery to the postmen? 

(b) If so, do Government proptJse to revise the sche.dule of articles consi-
dered 88 necessary to calculate the contingent expenditure necessary for a 
Post Office? 

Sir GaMn Roy: (a) The reply is in the negative. l>rovision is made 
for 'such items, not specifically for each, but by an allowance to each 
post officE', in accordance with a standard based on their average cost. 

(b) Does not arise; but I would explain for the Honourable Member's 
information that I am not entirely satisfied as to the adequacy of the 
existing standard, and it will be re·examined. 

CLAIMS OF 1\'iINORlTY COMMUNI'rIES TO HIGHER ApPOINTMENTS IN 

POSTAL DEPARTMENT. 

214. *J4aulvl Muhammad. Yakub: (a) Is it a fact that all the five 
Superintendents of the Post Office who have been recruited by direct 
nppomtment are Bengali Hindus? 

(0) 1'8 it also a fact that out of the eight SJIperintendents of the Post 
Office who have been promoted from the Department only one is a 
Musalman? 

(c) Was the Government of India, Home Department. Office Memo-
randum No. F.-176/25-Estbs., dated the 5th February, 1926, regarding the 
measures to be adopted for securing the appointment of members of 
minority communities communicated to the Postal Department? If it was 
r.ommunicated what effect was given to it by the Department in making 
the above appointments? II it was not Qommunicated, why was it not 
communicated? • 
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(d) What steps do the Government propose to take in order to remedy 
the wrong done to the Musalmans and other minority communities OD 
account of the above appointments? 
The Honourable Sir BbupeDdra Bath Mitra: (a) No. 

(b) No. 

(c) Yes. But the Home Department office memorandum referred to 
deals with recruitment for the clerical establishments only of the Govern-
ment of India Secretariat and Subordinate offices. 

(d) The question does not arise. 

Maulvl Kuhammad Yakub: Will the Government be pleased to state 
the exact figures under sub-heads (1) and (2) of my question 214? 

The Honourable Sir ~  Bath Mitra: There is no sub-head (1) 
(.r sub-head (2) in the question. 

Maulv1 Muhammad Yakub: The Government reply to my question (a) 
was' No ' and to part (b) also was • No '. I want to know how lllany 
direct appointments were made and how many of them were given. to 
Moslems and how many to non-Moslems; in the sarne way how many ap-
pointments were made from the department and how many of them went 
to Moslems and how many to non-Moslems. 

The Honourable Sir Bhupendra Bath Mitra: The Honourable Member 
should realise that I do not carry these figures in my head. If he wants 
the information I would suggest that he should put down a precis6' 
question. 

Kr. Ohaman Lall: Will the Honourable Member request the Honourable 
Maulvi to ~  down precise correct questions in future? 

REl'RESEN'l'ATION OF MINORITY COMMUNITIES IN DF1'ART"ENTS UNDER 

THK GOVERNMENT OF INDIA. 

215. *Kaulvl Muhammad Yakub: (a) Do Government propose to ask 
for report from all the Departments under the Government of India and 
Rtatc whitt effect they have given to the Home Department Memorandum. 
No. F.-176J25-Estbs., dated the 5th February, 1926, since it was issued? 
(b) What measures do the Government propose to adopt to inBure the 

carrying out of the instructions contained in the memorandum mentioned 
above? 
(e) Do the Government desire that the Memorandum should remain a 

dead letter? 

The Honourable Sir Alexander JrtuddlmaD: I would refer the Honour-
able Member to part (0) of Illy reply to his question No. 49 of thc 27th 
January. 
216, 217, 218. (Not put.) 

DISTANCE OF St'B-POST OPFICE AT B'GISAR paOM MANSURI AND 

MIl.AM POST OFFICE. 

219. ,*Jlaulvl Muhammad Yakub: (a) Is it a fact that thc Suh-Po;;G 
Office of Blfgisar (District Almora) is the ~~ n  office of, the Mansiari 
Post Office and the Milam Post 01lce? , 

• 

• 
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(b) Is itaIso a fact that tPs disj;a.ncf:) frOlU Bagiaar to Mansiari Pa>t 
o ~ is  miles and that from Bagiaar to Milam Poet Office is 79milel? 
air Gauen Roy: (a) Yes. 

(b) No. The distance from Bageshwar to Ma.nsiari is list miles and 
from Bageshwar to Milam SSI miles. 

CONVERSION OF BRANCH POST OFPICE AT MANSIA]tI INTO SEASON SLIB-

POST OFFICE. 

220. *Xaulvt Muhammad Yakub: Are. Government prepared to 
convert the Branch Post Office of Mansiari into a season Sub-Post Offioe 
for a period of 4 months every year, i.e., from June to September, so that 
there may be a conneetion between the season Post Office of Milam with 
this proposed sub-office? • 

Sir GeeD Roy: No, as the average monthly income of the Mansiari 
branch pqst omce is not sufficient to cover the extra cost which its conversion 
into a sub-office would involve. The Milam season post office is already 
connected with the Mansiari post office, both being on the same runnen' 
line. 

S,\VINGS RANK DEPARTMENT AT MANSURI POST OFFICE. 

221. *Maulvt Muhammad Yatub: Are Government prepared to 
authorise the Post Office of Mansiari to do the Savings Bank work? 

Sir Geen Boy: The Mansiari Post Office is already authorised to do 
savings bank work but no savings bank account has sO far been opened. 

EUEDl"'IO.UB DISTltlBUTION OF LEGISI,ITIVE ASSEMBLY DEBATES TO 

Pell,eR ASERS. 

222. *lIaulvt lIuhammad Yakub: Are Government ptepared to 
Issue orders to ~  Superintendent of the Government Central Press, Delhi, 
Simla and Calcutta, to continue to send the issues of the Report of Legisla-
tive Assembly Debates, to its purchasers as soon as its copies are distributed 
among the Members of the Legislative Assembly, so that the public may 
kno,,' at once what is being done in the Legislative Assembly? 

The Honourab.e Sir Bhupendra Xath Jlitra: Copies of the debates 
which are purchased are not distributed by the Managers of Government 
Presses but by the Central Publication Branch, and they are issued by 
that branch as Boon as they are received. There is no intention of altering 
this arrangement. 

AmlTSSION OF MR. SATYENDItA CHANDRA MITRA. TO ASSEMBJ,Y. 

228. *1Ir. Gaya PrIll8d Singh: (a) Is it a fact that Mr. Satyendra. 
Chandra Mitra, now under detention in Mandalay Jail, has been electecl 
Q Member of the Legislative Assembly? If so, in what issue of the 
.. Gazette of India " has his election been published? ' 
• (b) Ji[as this gentleman applied to the Government to give him reason-
able facilities to take the oath of allegiaDoe to the Orown, &ad wUl he 
be permitted to do so? 

Mr. L. Gfaham: (a) Yes., The D . ~ ~s ~ "'*18 pub"-
~ ~ the ~ of ~~ ~  Part ~   i~ ~ the 'f#i ~ . ~~ ~ . .. 
(b) No such application has been i ~ by th, o i ~  ~ J,lWIt. 



TBF.FT AND BURGLARY IN N)W DBLB!. 

224. "JIr. ~  Praaad SfDlh: Is it a£act' that CBses of theft and 
, burglary are on the i1lorease in New Delhi, and will the Government btl 
I piealledto state the number of suoh oaS8S, month by month, ~in  

last six months, .the facts of each case in brief, and the steps taken to 
prevent recurrence of such crimes? 
iThe1lonourable Sir AI,zander Kudd1man: Yes, there has been an 

increase in this class of crime in New Delhi during December 19'J6. 
'2. As many extra patrols as ~  available have been posted in New 

Delbi. Government are at the present moment endeavouring to arrange 
• '-an iMrease in the Delhi Police Faroe sufficie,nt to provide adequate proteo-
tion for this area, and I hope those members of the House who are 
Members of the Finance Committee will "give sympathetic consideration to 
our proposals. 

PROPORTION or MUllAJrnu.DAN8 IIIl' S(IPERIOR POSTAL AND CUSTOMS 

. SERVICES. 

225. *1Ir. Anwar-ul-Azlm.: Will the Government be pleased to state 
Province by Province-
. ,(a) the total number of Postal S'uperintendents and how many of 

these are Muhammadans; and 

(b) the total number of officers in the Superior ranks of the Customs 
services and how many of these are Muhammadans? 

The l[onourableSlr Bbupendra Bath Kltra: A st.atement giving the 
information Il,sKod for under heads (a) and (b) of the Honourable Member's 
question is laid on the table. 

SttJtement. 

{a) Bengal and AR_m .• 
Bihar ILnd Ori._ . 
Bombay 
Burma. . 
Centra.l Provinces 
Ma.ar8.ll •  .  ,  • 
Punjab and North-Welt Frontier 
Sind a.nd Ba.luchistan 
United Provinces . 
t!aJlway Mail Sarl'iee • 

, (b) Reujl&l .  .  . 
Bombay (including Sind) 
Bunn" 
MadrM 

Total 

Total 

Total nnmber of 
PoRtal. 

Superintendents. 
81 
12 
22 
12 
14 
23 
23 
Ii 
20 
19 

181 

ToW number of 
gazetted 
. otllearR. 

14 
20 
,8 
15 ' 

1I7t 
~ 

Number 
of 

M uhammade.nl. 
1 
Ii 
1 

Nil. 
1 
8 
9 
1 
9 
2 

82 

Number 
of 

. Hullaam.dauB. 

Nil. 
1 
1 
Nil. 

.~~. 

., It -
r t n of th_ p/IstA are iv. tM Imperial en.toms Service, oIlC!ft'8 In whlehUe lllib'lill to 
"-1I.r and, ". iu fact hequqtll transferred from )f'OVince to proviuce. 
":"'IOth1ae D~ belong to the Imperial Cuitoau Service. 

• 
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PROPORTION OP MUB.UUIADANS IN SUBORDINATII ACCOUNTS, CU8I'OHS, 

POSTS AND TELEGlt4PH DBURTMENTS IN BURlh. 

·226. *1Ir. Anwar-ul-.A.ltm: Will the Government be pleased to state 
whet,her reoruitment of Mohammedans in the Subordinate service of the 
three Departments, vi,., Accounts Department., Customs, Posts and Tele-
graphs in Burma, which are directly under the Imperial Government are 
maintained in the same ratio as in other province"! and if not, why? What 
ratio do the number of Bunnese Muslims or otherwise domiciled Muslim, 
in Bunna bear to the total strength of the population of that province? 

The HODourable Sir Bull BlackeU: The infonnatioJil required by the 
Honourable Member is being collected and will be furnished to him as soon 
as possible. 

PROPORTIO:"l 01 MUHAMMADAN DISTRICT ANO SESSIONS JUDGES IN 

~  AND THE PUNJAB. 

227. *1Ir. ADwar-ul-Aslm: Will the Government be pleased to state 
what is the number of Mohammedan District and Sessions J'udges in Bengal 
and the Punjab compared to the other Indian nationalities? 
'The Bonourable Sir AlelWlder lIuddlman: According to the civil lists 

corrected up to the 1st October, 1926, among the permanent District and 
Sessions Judges in Bengal there are three Muhammadans and 11 Hindus, 
and in the Punjab 1 Muhammadan, 2 Hindus and 1 Sikh, 

MUHAHlt'ADANS IN IM'PRRIAL FOREST SERVICE. 

228, *JIr. Anwll-ul-Aslm: Will the Government be pleased to state 
what is the number of Mohammedans in the Imperial Forest Service all 
over India by Provinces and the number of their total cadre? 

The HODourable IIr. J. W. Bhore: I place on the table a statement 
giving the information required. 

Statement 8howing the 8aTlctioned /1fI4Jerial Forest Servicf. cadre and tile number Of 
Muho'fflll7UldaTl8 therP.in in Mch province. 

Sa.nctioned Nnmbor 
Province. 

cadre. 
I)f 

Muhammad ... 

ABsam ~ 22 ltoil · . 
Bengal r' 21 2 · · 
Bifar and OrisBa 1:1 iI' 17 Ni.Z · . 
lIomboly po 

43 ]tW. · · , 

Burma · · · 119 Ni.l. 

Central Province. 82 I 1 . · · • . -lofadt'&8 (with Coorg) • . · tl4 1 

Pnnjab (with Baluchlst&nand o ~ Frontier Prodnce) . 99 8 

United ProviDcel (with Ajmer) , , 41 1 

- II I 
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RAILWAY CONNECTION BETWEEN INfllA AND· BUR1U .. , 

229. *Kr. ADwar-ul-Allm: Will the Government be pleased to s ~ . 

if there is a possibility of linking India with Burma by railways? 

Kr. A.  A. L. Panons: There is certainly a possibility, though I am 
doubtful whether the through connection will be established in the very-
near future. 

BUUMANISATION OP DEPARTMENTS UNDER TRX GOVml.NMENT OF IMDIA 

IN BURMA. 

230. *Xr. Anwar-ul-Allm: Will the Government be plea.sed to statp, 
whether it is contemplated by Government to Burmanise the Departments 
under the Government of India in the Province of Burma, and'if so, wliether-
the Government propose to allow free transfer of non-Burman officers 
already in service in that province to their respective provinces in India? 

The Honourable  Sir AJexander Xuddiman: Enquiries are being made 
from the Departments of the Government of India concerned ali to whether-
they have any such scheme' under consideration and· tlie result will Be 
communicated to the Honourable Member in due course. 

PROVISION OF LAVATORIES I'll THIRD CI,ASB ~ .  ON METRE GAUOE! 

COCHIN STATE RAII,WAY. 

231. ·Sir Pul'lhotamdu Thakurdas: (a.) Is it a fact that no lavatoriE'!'I· 
are provided in third cla.ss carriages on the Cochin 6tate Railway (Ahoranur 
to Erna.kulam metre gauge) which is worked by the South Indian Railway?" 

(b) Are Government aware that as the journey from Shoranur to· 
Ernakulam takes more than four hours, the want of lavatories in third 
class carriages is causina great inconvenience to this class of passengers, 
especially ladies and children? 

(c) Will Government be pleased to state what action they propose to-
take to have this  remedied? 

IIr. A.  A. L. Parsons: I am quite prepared to believe that the facts:. 
are as stated by the Honourable Member though I have no eXRct informa-
tion. At thE> same .i ~ I may point Ollt that the line is only some 00' 
miles long, that there are stations at intervals of approximately 5 miles, 
that the passenger trains stop at all these st.ations, and that at important 
stations like Trichur, Alwaye and Chalakudi the trains stop for some 
minutes. I doubt therefore whether the inconvenience is very serious. but 
I am sending B copy of t.he Honourltble Member's question ·to the Agent' 
of the South Indian Hanway-the werking Agency for the line. 

DECREASE IN GROSS EARNINOS OF NmtTR-WF.STP:1tN RAILWAY DURIN'n 

1926 OWING TO Cm.{l'ETITION OF MOTORs. 

282. *Xr. Abdul Haye: (a.) Will the Government please state if it is: 
a fact that there has been considerBble decrease in the total approximate 
gross earnings of the North-Western Railway for the year ]Q26? 

(b) Is it a fact that this decrease is ma.inlY due to le88 booking (')f-
passengers asa result of very keen competition for passengers existing at 
present on certain sections of the North-'\"iestern Railway betwee!l the-
Railway an!! some Motor and Lorry Service Agencies 1-

• 
• 

• 
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(e) Is it. afaet that.on aecount of this o ~ i ion and 1098 the Railway 
· had to increase last year the.number of Up and Down trains rUIlDing between 
Jullundur and Hoshiarporeand Ferozepore and Moga from 6 to ~  

(d) Will the Government please state if the loss to the railway on 
ltilese sections was ·arrested by this increase in the nUmber of trains? 

(e) Will the Government· please state the amount of extra expenditure 
incurred by the Railway Department on account of these additional trains 
on. t,he Jullundur, Hoshiarpore, and Ferozepore, and Moga section up to the 
31st December, 19261 

Xr. A..  A.. L. ParaODl: (a) Yes. 
(b) No. 

(e) The increase in the number of Up and Down trains between Jullundur 
>8Ild Hoshiarpore and between Ferollepore and Moga last year was due to 
:'additional trains being put on to meet motOr oompetition and the needs 
of public traffic. 

(d) It is too early as yet ·to say if the provision of these extra trains 
has arrested the loss due to road competition but undoubtedly the pro-
vision of better and more suitable train services is drawing additional traffic 
to the railway presumably from 'tbe roads. 
(e) Figures of the extra expenditure on account of these additirlnal 

-trains are not obtainable. 

DBCREASB IN GROSS EAR.NINGS op· NORTH-WESTERN RULWAY DURING 

1926 OWING TO COJlPEl'ITION OF MOTOllS. 

288 .• JIr. Abdul Baya: (a) Has there been a loss in the earnings of 
the Kalka-Simla section of the Nortb-Western Railway for the ~  1926 
due to competItion between the Railway and certain Motor and Lorry 
'Service Agencies 1 

(b) Is it a fact that travelling by motors and ta.xis is cheaper than 
travelling by the Ra.ilway? 

(e) What steps have the Government taken or propose to take to 
prevent this loss to the Railway in future? , 

tIr. A.. A.. L. P&rIOJl8: (a) and (b). It is a little difficult, to say whether 
·travelling by motor is in an cases cheaper than by rail, but there is no 
doubt that p8.Ssenger traffic bas to some extent been diverted from the 
::Kalh-SimlaRailway to the TOad by the competition of motors. 

{c) Some reductions in the Kalka-Simla Railway fares have been in-
'troduced from February lIt, 1927, and furtber reductions of fares on the 
'Xalka-Simla Railwa.y during the season are under consideration. 

REHODlIIiLING OP KALKA. ·RA.ILWAY S'U:TION. 

284. *JIr. Alldul lIall: (4) Is there any proposal before the Govem-
.::tQ.ent to remodel and l'6COnstruCt tme railway station of the North-Wuttu'D 
. "Railway .. at.Xalka,? 

· ... (!) lfrthe .aDa1Mr ·,to paEIi; ~  be in the aftirm"iv8, wUl tbeGovMDment 
· ,;plM!le:.WLte ~  .tliia ~ni  ·of the ataiiop ~.  .cooaitleNd neoN-
-...ry? • 
(e) What u thtflllillll ...... e! ~ ~ i.~  ... n .. 

• 
• 



~ • ..A.. A. L. P&rlQD8! (a) Yes, it is'proposed to remodel Kalka .Bailwa,; 
~ i .. .. 

(b) The arrangements for despatch andarri:val of both Narrow Gauge 
.iaud. ,B1:Q6d Gallge Trains and for holding of stock 'areinadequs.te. The 
arrangements for transfer and weighment of luggage between the B. O. 
t'lNld"N.'G. n~  tHee "ena also require to be improved. 

(0), ;Appro.ximately Q lakhs. 

'APPOlNTMENT OF PR( VINCJAL SERVIOE MEN TO POLITICAL DEPARTMENT 

IN TUE N ORTa-'W EST FRONTIER PIlOVINCE. 

285. *Kr.,Abdul Baye: (a.) Will "he Government please state 
'What steps they have taken to give effect to the recommendation of the 
'L'ee Commission that 25 per cent. of the posts in the Political Department 
of North-Wellt Frontier P,rovince should go to the members of the Provincial 
Civil Service of that Province? 

(b) Will the Government please lay on the table a statement showing 
the names of the members of the Provincial Civil Service who have since 
this recommendation been permanently appointed to serve in the Political 
Department giving in eRch case the date of such appointment and the 
date of retirement, transfer, or reversion? 

(0) How many members of the Provincial Civil Service are at present 
temporarily retained by the Political Department in its cadre? Will the 
Government please state the period for which each officer has been so 
temporarily acting in the Political Department? 

(d) Did the members of the North-West Frontier Provincial Civil Ser-
vice make a representation to the Government in 1924 regarding this 
,matter? If so, what orders did the Government pass on this representa-
tion? 

-Kr. -J:. D. Bowell: (a) The Lee Commission did not make the recom-
mendation stated in the question, In paragraph 42(a) of their report they 
recommended that 25 per cent. of the officers annually recruited for the 
Political DepartMent should be Indians, who should be obtained from the 
Indian Civil Service, the Provincial Civil Services and frtlm the Indian 
.Army. 

(b) and (0). The infonnation required is contained in the statement laid 
'On the table, 

(d) Yes-in 1925. They asked that a certain percentage of the Indian 
-recrUitment for the Political Department should be reserved for the Pro-
vipcial Civil Service of the North-West .Frontier Province. The .rlquest 
• ''''88 not aocepted, beMuse, as already D~ no  .,ill the, Fareign and Politi-
cal Department Press o ni n i ~  dated 'the" 2nd September 1921 the 
primary sources of Indian recruitment to the Politioal D ~~  ~ the 

~ 'Gfril $a.mea ~  ,the Indian ~  .iid ~ OT»e,'l!Nvillaial 
'''Oivit'Se.riicel'are teGriUted onl.v Itt . .o .~ oi ....n. 

• 
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Statement Feferred to in Fepl" to flll1'u (bl mad (c) of lb. Abdul Bare" Qut.tion 
No. '86. 

(b) The following officers of the Provincial Civil Services have 
the Politica'l Department since 1924 i 

(1) tKhan Bahadur Muhammad Inam-ul-Huk_ppoint.ed on 
1924. 

been admitted to 

the 4tih October 

(2) Khan Bahadur Maulvi Ahmed Din, M.B.E._ppointed on 2nd April 1925 and 
. retired on 18th May 1926. 

(e) The following officers of the Provincial Civil Services are at present temporarily 
acting in the Political Department from the dates ahown against each:. 

Baluehi&tan. 

1. Mr. J. E. Lidierth, M.B.E.-From 4th October 192Z. 

2. Sardar Muhammad Jafar Khan-From 28th ~ 1925 . 
. 3. Rai Sahib Mehta Nibsl Chand-From 15th  November 1925. 

4. Khan Sahib Oul Muhammad Khan-From 29th November ~ 

North-Weat rFontirr PrC1tJiffCt. 

1. Khan Sahib Muhammad Dilawar Khan-From 9th April 1924. 

2. Muhammad Safdar Khan-From 1st. May 1926. 

3. Khan Sahib Zafar Khan-From 7th Ju.ly 1926. 

4. Khan Sahib Mufti Muhammad Yakub Khan-From 2nd December 1926. 

5. Khan Bahadur Arbab WaH Mohammed Khan-From 1st February 1923. 
6. Khan Bahadur Ku:i Khan-From 28th Much 1925. 

CONTROL DErARIMRNl', BENGAL NAGPUR RAILWAY. 

236. ·Pandit NUakantha Das: How long has the Control Department 
been in existence on the Bengal N agpur Railway? 

Mr. A. A. L. Parsons: Therl! is no separate Control Department. Pre-
~  the Honourable Member refers to the Train Control system. It 
was first introduced at Nagpur in January, 1917, and extended over the 
whole Broad Gauge System, exclusive '0£ short Branches, by August, 1:0:':6. 

INDIAN HEAD TRAIN C,)N'fIIIlLLI!;RS ON BENGAl, N \OP(JR RAn,WAY. 

237. ·P&ndlt HUak&Dtha D&8: (a) How many Head aDd Deputy Head 
~in Controllers have been  appointed on the Bengal Nsgpur Ra.ilway 
.during the last two years? 

(b) How many of them are Indians? 

(0) What facilities, if any, were given for IndiaD appointments? 

Mr. A. A. L. PaflOD8: (a), (b) and (c). Government have no informatioa,. 
and. regret that they cannot undertake to enquire-. 

t Prior to hb appointment, Khan ~  ID&ln-al·Hnl  held the·poet of . ~ .. Forefp 
and Political Department, i~  hal been declared bI the .GoTerDOl' GeDenl ID, CAlloR· te be or 
the statu. of the Provinel!ll Civil Service.' • 

.. 
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EFFECT OF REDUCTION SCUElIE ON BENGAL N..\QPUR RAILWAY. 

288. ·PancUt lfUakaDtha DU:' (a) Has there been any reduction of 
8taft on the Bengal N agpur Railway during the last two years? 

(b) How many have been discharged in consequence of the reduotion 
Ilcheme? 

(0) How many of them are Indians, how many Anglo-Indians and how 
many Europeans? 

(d) Has the reduction scheme affected officers drawing above Rs. 200 
.a month? If so, to what extent and proportion? 

The Honourable Sir Oharles Innes: We have no later infonnation than 
that which the Honourable Member will find in the statements on pages 
.58, 55 and 94 to 102 of the report by the Railway Board on Indian 
Railways for 1925-26. Similar figures will be given for future years, and 
they will enable the Honourable Member to judge the effect of the actin 
taken on the investigation which was carried out through the agency of 
a special officer on the Bengal Nagpur Railway last cold weather. 

AMALGAMATION OF OlllY ... -SPEAKING TRACTS. 

289. ·PancUt Nllakantha Das: What steps are the Government taking 
for the amalgamation of the Oriya-speaking tracts under tae Local 
Administration? 

AMALGAlIJATION 01' ORIH-SPEAKING TRACTS. 

240. ·Pandit Nllakantha Das: (a) Is there a definite contemplation of 
a sub-pr6vince for the Oriya-speaking Tracts? 

(b) If so, will the Government make a statement explaining the scope 
and character of such a sub-province? 

~  OF Om YA-Sl'EAKING TRACTS. 

241. .Pandit Nllakantha D .. : Will the Government give the people 
,concerned in Bihar and Orissa an opportunity of expressing opinion before 
.any sub-province is formed? 

AlIAJ.OAlIATION OP ORIYA-SPEAKING TRACTS. 

242. *Pan41t Nllakantha D .. : Do Government propose to unate all the 
Oriya-speaking tracts apart from the question of fonning the tracts into a 
sub-province or separate Province? 

The Honourable Sir ~ n  Jluddiman: With your permission, Sir, 
I will reply flo the io~s Nos. 289 to ~ o ~  G?vernment haa 
under' consideration the claims made by certalO Onya-spea.king tracts, and 
has consulted the Local Governments concerned. But no decisir:n has bQen 
reached, and, in particular, no definite attitude towards the expedient of 
oonstituting a sub-province has been adopted. 

Government is aware of an inclination to suspend judgment on the 
merits of a Bub-province till its consequenoes can be ga.uged, and will endea-
vour to eltcit opinions before adopting any definite acheme . 

• 
• 

• 
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A1'D'lI'DaG'JI.; ........ S. C. .~.D . . BOUAT THI: ·LEGISLA,.--
TIVII AsaluLY AND BBNQAL COOlfOlL, lLMPBOl'IVBLY. 

248. ·Pai1dltJl'J!elrertu DIll' ,(G) Do the Government think of making 
it pOQsible for Mess1'll. Satyendra. Chandra Mitra, M.L.A., and Bubhu; 
Chal:ldra Bose, M.L.C.' (Bengal detInue) to attend to their dutieaas 
legislatol'B ? 

(b) Have .~ D o  to come to take the oath of·office? 

'!'he Honourable  Sir .&luander Jluddimen: (.a) and (b). The answer ia 
in the negati'V'e. 

EMLGltA.TION OF INDIANS TO BRITISH GUIANA. 

244. "'lit;' Gaya' Prad' 8fD1h: (a,) Will . the Government be pleased 
to' say whether any depot has been opened for the recruiting of labourera. 
for British Guiana, since MarCh 1926? If so, how many, and where? 
, (b) Who has been appointed Emigration Commissioner, a.nd on what 
pay? 

(0) How many recruiting agents have been employed by this depart-
ment, and what are their names and addresses? 

(d) Will the Government kindly lay on the table a copy of the terms on 
which labouren are recruited for British Guiana? 

The HbIlourable Mr. 3. W. Bhore: (a) No. 
(b) No Emigration Commissioner has, been appointed. 

(0) No recruiting agents have been employed. 

(d) The terms and conditions on which it has been declared ~ emigra-
tion to British Guiana for the purpose of unskilled work will be lawful 
are contained in Notification No. 240-0verseas, dated the 23rd March, 
1926, which ,was approved by both Chambers of the Indian Legislature 
and has been published in the Gazette of India. The notification has not 
yet come into operation ns the Government of British Guinna have not yet 
intimated the date from which they desire that emigration to ~ Colony 
should commence. 

PUBLICATION oP FIJI DI!:PUTATION REPORT. 

245. *I[r. Gaya Prasad Stngh: Will the Government kindly state if 
they propose to publish the Fiji Deputation Heport, of 1921? 

The Bouourable Mr. 1. W. Bhore: After the most careful consideration, 
the Government of India have come to the conclusion that the interests 
of the Indian community in Fiji would best be served by not publishUlg 
the Report referred to. 

Pandtt Blrday Bath. D ~  May I ask a supplementary question, 
Sii-? In' view of ~  fact t'hat the correspondence betweet:l the Colonial 
Office and the Government of India has been published, will not Govern-
men\; reconsider. tbeir decision in regard to the pubJicatioll of ~ Fiji 
Deputation's Report? . 

The Honourable JIr. 1. W. Bbore: I do not see the connection but;. I 
i .i~  o ~ n  cannot on~i~  their decision ... 1 .have 

giv9.·m,fi Hoaourlt.ble fnend \he final deClslOn of Government in this . 
matter.' •. 

.. 



361." 

PaecUt . . . ~  • .I1'J(2;. Mo.,! then Mkthe Honourable Member-
to let us know a little more in detail the reasons of Government.. for not 
publishing that Reporl? 

The Honourable 1Ir • .T .... 'rBhalet.sir.I recognise-.that this. is a matter:· 
of great public interest, and if it wiD agist in sa'liisfying the House finally 
in regard to this matter, I shall be moet· happy to iflupplement the reply 
I have just given. The fact, Sir, is tha'li that Report deals with highly' 
contentious issues, and on those issues strongly divergent views are ~ 

by both parties. Any pUblication of this Report must .  .  .  .  • 

Pandlt Hlrday Bath ][unsru: May I interrupt the Honourable Mem-· 
ber? What does he mean by both parties? 

The Honourable JIr. .T. W. B'hore: The Fiji Deputation, on whose-
report the Government of India base their eMe, and the Government of 
Fiji. Any publication, 'liherefore, of' this Report must inevitably lead to· 
rejoinder and counter-rejoinder and in the opinion of the Government of 
India this would lead to a breaking down of the present atmosphere which 
is, as far as we can judge, very hopeful' and promises progressive improve-
ment in the Indian position. 

Mr. R. E. Shanmukham Ohetty: May I know, Sir, if the Report sub-
mitted by the Fiji Deputation is a unanimous Report? 

The Honourable lIr. J. W. Bhore: I am afraid, Sir, that I cannot give 
the Honourable Member any further infonnntion in regard to it. 

Pandit Hlrday Bath ][UDII'U: Do I understand, Sir, that the only reason 
for the non-publication of the Report is that the conclusions arrived at 
by the Deputation are very different from the opinions held by the Fiji 
Government? 

The Honourable lIr. -J. W. Bhore: I have explRined t,he position at 
some leng1;h and I do not think I ean add anything more to it. . 

lIr. Gaya Prasad Singh: Can the Report be shown privately to a. Mem-
bor of this House, Sir? 

The HODGUlable. lIr. 1. W. Bhore: No, Sir. 

GRANT OF LAND lN NI W DF:T,RI FOR B"IJ,DING ~  CHURCH, 
MOSQUES OR TEMl'I,ES. • 

246. *Mr. Gaya Prasad SiDCh: (a) Will the Government be pleased 
to say if they have given or propose to give any land in New Delhi for-
the building of an Anglican Church'! If so, how much land, and on what 
terms? 

(b) Have the Government made any pecuniary grant, or propose to. 
mllke any such grant towards the building, or for the upkeep, of the Anglican 
Church? If so, how much? 

(c) Have the Government given, or propose to give any land in New 
Delhi, or make any peounic.ry grant for the purpose of building Bny temple 
or mosque ? If so, how much? 

The Bonpurable Sir Charles IDDea: (n.) The Government have allotted 
a site, having an area of 3·825 acres for the Anglicfln Church, but have 
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:not yet arrived at aijeeitlion as to the 1ierms on which the land is to be 
'made over. ' 

(b) Government does not at present propose to make any grant towards 
the building of the AIlJglican Church at New Delhi. 

(0) Government have 'under consideration a proposal to grant land for 
the purpose of building a temple' and subsidiary structures. An applica-
tion for a ,site for a mosque -has also just been received. Government 
have leased land amounting to S·44a.cres to the Aggarwal and Khandalwal 
,Jain Societies, The land surrounds the temples which exis'lied when the 
land was acquired. 

A certain amount of land has been set aside round two Gurdwaras to 
:make their sites confonn to the layout of the New Capital, but the lands 
have not been conveyed to any Registered Society or Corporation. Simi-
larly,emall areas have been set aside round two existing 'liemples but there 
is no Registered Society to which they can be conveyed. 

1Ir. M. Ruthnaawamy: Sir, may I ask the Government if they have 
given any facilities for the building of a Roman Catholic Church in New 
Delhi? 

The Honourable Sir Charles Innes: I am afraid I must ask for notice 
oOf'that question, Sir. 

EXPBNDlrllRK ON POST Oi'FICD PnE,IIlSK8 IN BOMBAY. 

247. *lIr. Jamnadaa M •• ~ (a) Will the Government be pleased 
to furnish a stat,ement showing tbe total monthly expenditure on account 
of Post Office premises in the town and Island of Bombay during the 
months of December, 1924. and December, 1926? 

(b) Were the requirements of the Post Office duly advertised in thf' 
local papers and if so, Mw -long before the termination of the old I easel! ? 

(0) Is it a fact that on the termiDRtion of the old leases of the two Post 
()fl.ices in Bombay, the rents were enhanoed by 250 per cent. and more for 
the same premises? 

(d) Are Government aware that the rents of premises in Bombay bave 
steadily gone down since December, 1924? 

Sir Ganen Roy: (a) A statement showing the monthly rent paid for 
post office buildings in the Town and Island of Bombay in December, 
1924, and December, 1926. is placed on the table. 

, (b) This was done in the cases of the Kalbadevi, Mandvi, Dharavi and 
Tardeo post' dffices. The advertisement in respect of the Kalbadevi post 
office appeared 'Over two months before the expIry of the old leaBe. Infor-
mation as to the dates of pUblication elf the advertisements in the other 
caaes is not now available. 

(0) It is not understood to which particular post offices the ques1iion 
'refers. The sta.,ment 'furnished, however, shows the inoreases, if any. 
iin each case. ' , 

1(1) lila. 
' ... 



Qm:ftIONS AND AN8WBRS. 

Statement ,/Wwing the montAlll rent paid for each of tAe po,t offiCf. " .. ding, in the 
town and '&land of Bombay in D n~  19',# imd December 1916. 

Rent In December, Rent in December, 
19U. 1926. 

Name of the ollce. 

--------_·_----------1--------------

1. Apollo BRndAr 

:2. Apollo Street. 

:8, Ballard Road • 

4. BlOldra . 

5. Barbbai Moholla 

6. Bycu11a 

7. Cadell Road 

'8. Cbamarbag 

9. Cbaupati 

10. Chinch Handar 

11. Churchgo-te Street 

12. Clare ROl1d 

1.8. Colaba . 

14.. Cotton Excha.nge 

15. Cra.1I'ford Market 

1.6. Cumba.lla Hill 

17. Da.dar . 

18. Delisle !toad 

19. Cbaravi 

:20. Elphinatone CirCle 

21. }'alkland Roa.d 

22. Girgaon 

28. Gra.nt Road 

24.. lIaft'kine Institute 

'26. Hughes Road 

:26. Jacob Circle • 

I. 

R •• It.. P. R •• A. P. 

, 
Free. l'ree 

218 {} 0 218 9 0 

167 8 0 Rent aboUabed einee 
lit December, ~ . 

Government Bnlld· Government Build· 
ing. iua'. 

1400 0  0 250 0 0 

250 0 0 875 
. 
0 0 

150 0 0 100 0 0 

70 0 0 70 0 0 

105 0  0 105 0 0 

0t!noo from .l.t 1I'iO 0 0 
'ebruary, 1926. 

BuOd· Government Build· on n ~n  

ing. 
200 0  0 

ing. 
200 0  0 

Goverllment Build· Government Build· 
ing. iug. 

40 0 0 60 0 0 

226 0 0 ~ i 0 0 

86 0 0 leO 0 0 

400 0 0 400 0 0 

225 ,0 0 275 0 0 

41 8' 0 4.6 4. 0 

Government Build. Govenlment nuIld. 
i,!g. 

SO 0 
ing. 

: I 
0 80 0 0 

600 0 0 6CO 0 0 

4000 0 0 400 0 0 
,  i 

I' Government i ~ I Government Build· 
ing. ,  . ling. 

• Opened from 2nd; 80 0' 0 
January. 1926. I 

~  O. 0 ., Shifted to the ~ o 

I partmenta.l Build· Ing' on' '7th Juty, 
1926. 

o 
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Beau,.."t ,AotDing tAl monthly rmt paid lOT wcA 01 tAe POIt office. buildinga in. tM-
tOtDIt rmd i,land 01 Bombay ill Decembtr 19'4 and DetJ.mber 19U'--oontd. 

Name of tbe office. 
Rent in December, Rent In December,. 

192'. 1926. 

Rs. A. p. RH. A. P. 

27. Jumma Maajid 175 0 0 210 0  0 

28. Kalaehowki Opened from 1st 175 0 0 

29. Kalbadevi 
June, 1926. 

400 0  0 1,500 0 0 

30. Kboja Street 65 0 0 65 0 0 

81. Lady Hardingt'l Road ., 40 0 0 400 0 {) 

303. I,ady hm8bedji Uoad 110 U 0 65 0 0 

33. Mn.<lba\· Bagb Opened from 16th 2i5 0 0; 

.June, It!26. 
34 Ma.bim ~  0 0 140 0  0 

sli, 1IIal"bar Hill • GO\'ornmcnt Build- Gm'crnment Build-
illg. iug. 

86. Ma.odvi 500 0  0 l,:l50 0 0 

37. Mujid 20 0 0 ~  0  0 

38. Matungn 50 0  0 50 0 0 , 
89. Mazguon 225 0  0 225 0 (J 

4,). Mumbadevl . 184. 4 4 184. 4 , 
41. New ~.  50 0 0 50 0 0 

42. ParbhadevJ' . 60 0 0 86 0 0 

48. Parel 625 0 0 700 0 0 

44. PrincosB Dock. 46 8 0 46 8 a 

46. ltamwadi 499 0 0 499 0 0' 

46. Secretarl&t OO\'ernmont Builll- Government Build. 

47. S. V. Prete 
lng. 

60 0 0 
ing. 

ilO 0 (} 

~. Shroff Me.ha.jan Rent free. Ront free. 

~. Sion 11 12 
I:, 

0 26 0 (J 

·60. Sewri 
.' 88 it 0 8611 0 

61, S. C. Court Government Build· Government Bulld. 

fii. ~ o 
Ing. ing. 

126 125 0 0 0 0 

68. Thabrdwar 110 0 0 110 0 O· 

• OwlDg .itbe cloeiDg of the departmental Telegraph Otllee at Ma.jid and ~ onv~ ion of' 
the Maejid IS. O. ~ o a C. f;. 0, • 



QUESTIONS AND ~ . 

~ n  ,howing the monthly rent paid for eacla. of the 'pQft oIIiee building. in tAe 
to'lUll and i81and of Bombay in December 19!f and December ~n . 

Name of the Office. Rent in December, Rent in December, 
1924. 1926. 

Rs. A. P. Rs. .1. P .• 

54. Umal'kbadi 

: I 
300 0 0 300 .0 0 

55. Victoria GaTdena 110 0  0 110 0 0 

56. Walla! .. 16 8 0 26 0 0 

67 War1i 21 IJ 0 I 48 I) 0 

I 
58. Khar Ol'enclt from 1st! 50 0 0 

I 
AuguRt, 1!1l!fI. 

Total .\ 7,485 4 4 I lO,88H 9 4 
! 

Mr • .Jamnadaa M. Mehta: So' far as (c) is concerned, I refer to Mandvi 
and Kalbadevi. Is it .true that the rents now paid are 250 per cent. more 
and 375' per cent, more than they used to he in former years, namely, 
that Government are now paying Hs. 1,250 where they were paying Rs. 500 
per month in the case of Mandvi and are now paying Rs. 1,500 ~  

they were paying Rs. 400 in th'e case of Kalbadevi Post Office? 
Sir Gan8n Roy: I do not find anything in the records of the case to con-

fiml what the Honourable Member has snid about lihe rents of the building, 
but anyhow, I shall look into the matter. 
Mr. N. II • .Joshi: May I ask, Sir, whether Government will make Q 

very searching inquiry into the increase of rents in the post. offices of 
Bombay in view of the fact that the post offices have paid incr8$8ed rents 
while in the city of Bombay the rents are going down? AtI. far as my 
knowledge goes, ~  total amount of .  .  .  . 

Kr. Pre8ident: Order, order. The Honourable Member has already 
put the question and he is not entitled to in o ~ arguments. 

Sir G&nen Roy: The matter has been very carefully considered. 
Mr. N. M . .Joshi: May I ask, Sir, whether the Government of India 

have made searching inquiries in~o the fact as to why the rent of the 
post, office at Kalbadevi should have been Rs. 1,500 when the rent in 
1924 was only Rs. 400? 

The Honourable Slr Bhup8ndra Nath lII'1tra: In the case of tho 
Kalbadevi post office, tenders were called for and the present rent is the 
cheapest we were called upon to pay. The Honourable Member's assump-
lion that rents in Bombay have gone down in recent years is, we under-
stand, not wholly correct. We consulted the local authorities, and the 
authorities of the Bombay Municipality said that that statement was not 
wholly COlTect, and that, though in certain parts of the city rents be.d 
gone down, there were ?ther parts in which rents had really gone up. 
As regards the Kalbadevl Post Office, if my Honourable friend will refer 
to the reply already iv~n by Sir Ganen Roy he will find thali tenders 
were actually called for 1D regard to the new post office building rented . 

• 
c 2 

• 

• 
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Xr. ,lamnadu X.Mehta: Who is the officer in the Bombay Municipality 
throu.gh whom the Honourable Member has received. infonnation that the 
rents in Bombay are not going down? Evidently the gentleman is no'l; 
living in Bombay. 

The Honourable Sir Bhupendra Bath Jllt.ra: The gentleman is living 
i'n Bombay. I iaid that he was a responsible authority of the Bombay 
M.unicipality. 

Mr. A. Rangaswami Iyengar: May I know what the Honourable Mem-
ber meant by saying that tenders were called ;for in respect of houses to 
be rented" What is the process? I could not quite follow. 

The HOIll)Urable Sir BhupeDdra Bath Mitra: An advertisement is issued 
in the papelll that the Post Office wants to hire a building in a particular 
locality with a cenain amount of accommodation and people tender for it 
and the house which is the cheapest is rented . 

. Mr. B. M . .Joshi: May I ask again whether in view of the fact that 
the post office is paying much more rent than it should or than it was 
paJing before the Government will make a searching enquiry into this 
matter? May I also suggest that, in v'iew of the fact that the Postal 
Department iii considered to be a very honest department, the Government 
should make a very impartial enquiry into the matter? . 

The HoDourable Sir BhupeDdra l!J.&th Kltra: Enquiry has already been 
mo.de, but if it will stl.tisfy my Honourable friend, I shall have another 
enquiry made. 

Mr. A. RaDgasw&Dl1 Iyengar: The Honourable Member told us that 
advertisements are published asking people to let their houses and that 
is the tender system. I want to know how the tender is dealt when a 
number of people offer houses in a· particula·r loca.lity (An Honourable 
M em beft.: "Different localities ")-in difforent localities of the same size 
and with the same ,accommodation? What are the data ~ on which 
these tenders are scrutinised flnd what are the data upon which the rent 
is tbed? 

The Honourable Sir BhupsDdra Bath Kltra: I said n particular locali\y. 
If WI' want a building for a post office in Kalbadevi there is no use in 8 
man in Mohimoffering his house. (Laughter.) 

Sir Walter WUlaon: In view of the great increases in rent are Govern-
ment considering 1 he fldvisability or otherwise of introducing measures for 
the 'taxation of unearned increments? 

Mr. JamDadaa 14. Mehta: Does the Honourable Member admit that the 
. rents for the Mo.ndvi and Kalbadevi offices have gone up ~  1\s. 500 to 
REI. 1,2150 and from Rs. 400 to :Rs. 1,500 respectively? And is it not II, 
fact that ren'ts in Bombay have not gOlle up stall? 

•. The HQ:1ourable Sir BhupeDdra Bath Mitra: I know that is the position 
in regard to the Kalbadovi Ilost offi'co building and the answer is that it 
. was not o~i  \0 get another building on a lower rental in spite of the 
issue of' the advertisement. 

Mr. A. :Rangaswami Iyengar: What then was the tenderco.11ed for if 
it WtlS the same bouse that WRS wanted? . . 



QDB8TION8 AND AlIJ8W:I:aS. 

LOWNESS OF THE DOME AND LEVEL OF THE COt;NCIL HOVSE. 

248. ·Kaulvi Jluhammad Yakub: (a) Are Government aware that tb:e 
dome of the Centta.l Library in the new Legislativoe buildings is from the 
outside very disproportionate to the size of the building? 

(b) Will the Government be pleased to state which of the ancient build. 
jngs in India has got such flo disproportionate dome from which the inspi ... 
• tion of this dome was drawn? 

(0) Will the Government be pleased to state what the significane-e is of; 
eonstructing the is iv.~ buildings in New Delhi on a lower 1e"81 than-
the Government of India Seoretariat? 

The Honourable Sir Bhupendra Hath Jlltra: (a.) and (b). The o. i~  
tooturlll feature which symbolises the Unity of the Three Chambers is the' 
oircular colonnade and not the inner Dome, which in the Architect's design'" 
was not intended to be seen from outside the building, but only within the"" 
eourts, and which will cease to be seen from outside the bhilding whett 
the attic wall has been built. 

(c) The necessity for the construction of a separate Council House of 
the present magnitude could not be Mlticipated when the Central Buildings 
were designed, and no space was accordingly provided for it on 'the great 
plateau built on the out crop of rock. The need for the building arose on 
the introduction of the constitutional reforms in 1920-21 nnd there was 
then no other raised lite availabJe near the Central Buildings. 

JIIr. A. Rangaswami Iyengar: Are ~ ~  take it that there is no signifi-
cance in putting this dome o ~  

The Hcuourable Sir Bhupendra Hath )litra: None. 

THE LAND ACQUISITION (AMENDMENT) ~. 

Mr. N. C. Kelkar (Bombay Central Division : on ~ n 
Rural): I rise to move for leave to introduce a Bill to amend the Land 
Acquisition. Act, 1894, for certain purposes. In the usual statement 
accompanying the Bill I have fully stated my objects nnd reasons; but in 
It few sentences I will throw some further light upon the ·amendments 
which I seek to bring about by this Bill, 

I may, first of all, assure the House that the Bill is conceived in an 
entirely constructive spirit. The Land Acquisition Act is It necessity and 
I take it as a settled fact, but in my view R number of amendments can 
be carried out in· tb.e Act, especially from the point of view of the owners 
who are unfortunately deprived of t.heir land by compulsion. In my view 
& thread of imperfectionR runs from end to end of the Act, and I will 
just indicate the main heads of my amendments only 'tio discloRe the policy 
which underlies the Bill. 

First of all, I want by my Bill to impose 'certain restrictions upon the 
powers and discretion of the executive Government in the matter of 
acquisition of land, for, in my opinion. Government sometimes an. 
necessarily . go into fantastic schemes of land acquisition. I need not t 

here refer to the CBse of the Back Bay Re(',lnmation, because it is acquili. 
tion of land under water. But I take it that the sea has nlready had its 
own v ~  upon the Bombay ov n n~ by bringing it serious}:v into 
disrepute. And, BS for the compensation that the sea would require, i • 

• 

• 
• 
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[Mr. N. C. Kelkar.] 
would be compensation in specie and in kind and not money compensa· 
tion, and I am sure the sea will help itself to some' compensation a8 a 
matter of course by encroaching upon other shores within the realms of 
·the Bombay Presidency. But that a.part. Then the Government often 
~ n s upon industrial schemes and acquires very large acreages of land 
In the name of industrial development. I have in my mind the Amber-
nath Development Scheme, and I. believe I am righ'li in saying tbat lots 
(>{ acres have been acquired when there was, really no necessity for it, 
and at present quite a lot of Ilrca is remaining idle in the bands of Govern-
ment, being undisposed of. 1'hen the case about industrial development 
io be carried out by the Tata Company is obvious. Had it not been for 
'Q recent very strong agitation against reckless acquisition of land, I 
believe by this time all the slopes of the Sayadri mountains would have 
been in tha hands of the Tata Company for what they mayor may not 
like to do wit.h them. I have also in mind cases of acquisition for railway 
companies, for I find that Government unnecessarily comm.it themselves 
sometimes by entering into agreements with railwa.y companies, promising 
to acqui'l'e land for them when the railway companies really ought to shift 
for themselves  and acquire land by paying proper compensation to the 
'Parties by private arrangement. And these restrictions upon the powers 
and discretion of Government I seek to accomplish, firstly, by subjecting 
the discre'tion of Government to a more thorough and substantial judicial 
inquiry into the purpose of acquisition. In that respect I want the notices, 
private nnd public, to be more thorough and more adequate, so that even 
people who are not directly intereRted in the acquisition of land may appear 
before the tribunal and point out to Government that the purpose of 
acquisition is not really bona fide public purpose and that the land is 
being unnecessarily acquired. Then I want to introduce by this Bill " 
radical change into the machinery for fixing the amount of compensation 
as well as the nature of the compensatiotl, and I propose to substitute 
priva.te arbi'tration for the present procedure of fixing compensation first 
by an award given hy a land acquisition officer and sqbsequently by refer-
ence to the District Court, which procedure is, in my opinion, quite unsatis-
factory. I want to introduce thiR change because I find that arbitration 
was in vogue and was accepted by Government in the old Land Acquisi-
tion Acts up to 1870 and I do not know under what influences Government 
removed that machinery from 'l;he Act and substituted the present pro-

cedure. To my mind that procedure by private  arbitration is a 
12 NOON. very satisfactory procedure, and, in evidence of -that, I may state 
that the procedure still obtains under the Bombay District Municipal Act, 
so far aR urban areRS ,are concerned. If any land in urban areas is to be 
naquired, the municipalities are driven to the necessity of acquiring the 
land by private arbitration, and I do not see that rural IRnd is more 
valunble than urban land so fill' as acquisition is concerned. If munioi-
palities must go to the trouble and expenM of in~ land under the 
proocdure of privat,e arb.itration, I do not quite see why land in rural areas 
should not be Rimilarly acquired by privat,(, Ilrbitration also. The great 
aClvl1ntaae of the procedure I am proposin£\, is that it first, of all saves all 
further liti):!'ation by way of appeal and reference. At present we see that 
litilraticm goes up even to the Privy Council and involves a lot of cost. 
But. if land is Required by private arbitration, then it is practically a 
registered consent decree and it SBves all further litigat;on. As regaMs 
the coSts, they may be nothing to Govemment but they are certainly very 
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ruinous to private parties, and if there iSre any Government pleaders here 
present 8s members they will bear me ou\, when I say that the costs in 
acquisition cases are the secret pocket out of which the life savings of 
Goverrunent pleaders sometimes o~ . 'rhen I wl/tnt to make the oompen-
s8tion to be given to private owners more equitable than i\. at present is. 
That I want to achieve, first of all, by imposing an obligation to give com-
pensation in kind and in specie in certain cuses. Thus, for example, if people 
are deprived of tenements it is certainly equitable that o~  tenements 
should be found for them before the unfortunate people are evicted. Then 
I want to enlarge the scope of loss and damage to be considered in cnlcu-
la't,ing compensation. Here of course the loss and damage is to be taken 
in the legal sense, but its8Cope can be equitably enlarged so that these 
matters may be tnken into consideration in calculating the amount of com-
pensation. And lastly I want also to compel the parties, whether Govern-
ment or private, in whose behalf or for whose benefit the land is acquired, 
to acqui,re the remaining land which is injuriously affected by the acquisi-
l1;ion of the more importllnt portions. It will be readily seen that if out of a. 
given Ilrea the Government or other parties acquire the important portions, 
the owner really will not know wha\' to do with the section ~ i in  

undiBpoBed of. It is only equitable, therefore, if the best portions are 
acquired the party acqlJiring it should also be compelled to acquire the 
remaining portion, thus disposing d the whole plot and saving 1:.he owner 
the trouble and possible loss of trying to dispose of the balance left over. 
Then it is lilso equitable that corporations and public bodies should be 
prohibited 'from making a trade of land acquisition and augment-
ing their revenues by a profiteering sort of arrangement. This 
Government are a.lways prepared to do for corporations an<:l cor-
porations are likely to go in for more. land than they reaJly 
require for their purposes, let\.ing out the remaining land on a profiteenng 
basis in order to make the financial ends of their schemes meet somehow. 
'Then there is one important poin\, and that is about the restoration of the 
land which has been excessively acquired and remains undisposed of in 
the hands of Government or the party for, whom the land has been 
acquired. What is to. be done with regard to this land? The man who is 
deprived of it has of course the first equitable claim to get baole possession 
of that land, and therefol'C I want to impose 8 legal obligation upon 
Government to have the ",laim of the owner considered first \0 any land which 
may remain undisposed of after a certain definite t.ime. Then generally I 
want to deprive t.his land acquisition business of its technical character, 
technical in the judicial and. engineering senae. lLIre I would quote 
'high aut,hority on '\his point, namely, Sir Nonnan Mac) e.od , who, as Pre-
sident of. the Tribunal, had, I believe, 8 lot to do with regard to land 
'8Cquisition in Bombay. In the first place he says: 

.. The questions :which ~ s  necessarily most often arise hefore the courts ~  
'those connected with the appraisement of the compens&tion to be awarded to the 
'owner whose land is being compulsorily acquired, and it must be admitted that a 
'court of law IS a mos't wlluitable forum for the decision of such 'qaeetiona." 

And with regard to the technical arbitra\ors, engineering surveyors and 
helpers, he says: 
, "Land valuation is never much more than guess' work but the margin of -error 
is . 'ar more likely' to increase than ~ with the attempt to arrive at an accurate 
solution by means of elu.bor&te reaeotiing." 

If that is the judgment upon the assistance rendered by engineering 
surve'yolJf ;aDd :helpers ~  is ~  right, . I think, to try and get it out 

e' 
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[Mr. N. C. Kelkar.]. ' , 
of the hands of the technical arbitrators, and I have already stated ~ 
I, want also to take it Qut of the hands of a court of law. Thus I want 
to make this business as little technical as possible from the judicial and 
engineering point of view, and, in my opinion, the best way to accom-
plish this is to set up the old machinery of priva.te arbitration which still 
obtains within the areas of district municipalities in my own province at 
any rate. The machinery of private arbitration amounts, as I have s ~ 
to a consent decree which stops all further litigation and oCsts and gives 
the owner the satisfaction of having helped himeelf to justice by appointing 
arbitrators at whose hands he gets the award. These are three manifest 
advantages. I hope, I have made out my claim before this Houl'le that 
the Bill is conceived entirely in a oonstructive spirit. It contains some-
very useful amendments and I hope the House will give me leave to 
introduce this Bill and ultimately help me also to carry out some of the 
amendments. ' 

Kr. President: The question is: 
.. Th$t leave be given to introduce a. Bill to amend the 'Land Acquisition Act,. 

1894, for certain o ~.  

The motion was adopted. 

IIr. If. O. Kelkar: Sir, I introduce the Bill. 

Mr. Prea1dent: Perhaps I might as well remind HOru)urable Membel'8' 
that we have already established a convention in this House that motions 
for leave to introduce Bills are not to be opposed, and tlierefore' MemBers 
will ~  that in mind in making their speeches at this' stage. 

'l'HE INDIAN HEGISTnATION (AMENDMENT) BILL. 

¥r. O. Dura1swamy Alyangar (Madras ceded districts and Chittoor: 
Non-Muhammadan Rural): Sir, I rise to move for leave to introduce a 
Bill further to amend the Innian Registration Act, 1908. 

The Statement of Objeots and Reasons annexed to this Bill has dealt 
elaborately with the circumstances under whioh the amendments are sought 
to be introduced in the Registration Act. Sir, I beg lene to move it. 
The motion was adopted. 

Mr. O. DuraIIwamy Alyaagar: Sir, I introd'uce' tlie BilL 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 

(AIfENDKBNT OF S"BcTrOlf 141} 

Sir Karl Singh &our (Central Provinces Hindi-Divisions': Nl"on-Muham-
mad an) : Sir, I beg to move fOt' leave to introduce a Bill further to amend 
the Indian Penal Cod'e . 
• 
In the Statement of Objects and ~ ons appended £0 my BiIlan<\.in 

the notes on clauses I have set out at some length the object I have' ill" 
view in t88king for leave to introduce this Bill. Sir, I ask for leave. 

The motion was adopted. 

Sir Karl SlDgh Go .. : Sir, I introduce" tile Bill: 



'1'lIE CODE OF CIVIL PROCEDURE (AMENDMENT) BILL. 

(AMENDMENT OF SECTION 80.) 

IIr. O. Dura1swamy Alyangar (Madras ceded districts and Cbittoor:, 
Non-Muhammadan Rural): Sir, I move for leave to introdooe a. Bill further 
to amend the Code of Civil Procedure, 1008. The objects and reasons are. 
sta.ted in the Statement a.ppended to the Bill. 

The motion was adopted. 
lIr. O. Dur&iaw&my Alyangar: Sir, I introduce the Bill. 

THE INDIAN SUCCESSION (AMENDMENT) BILL. 

lIaulvl M1lhammad Yakub (Rohilkund and Kumaon Divisions: Muham-· 
madan Rural): Sir, I move for leave to introduce a Bill to amend the 
Indian Succession Act, 1925. The reasons and the objects for which I 
seek to introduce this Bill are given in the written Statement of Objects 
and Reasons which I have a,ppended to the Bill. l' beg, Sir, for leave 
to introduce the Bill. 

The motion was adopted. 

lIaulvl Muhammad Yakub: Sir, I introduce the Bill. 

THE ~ D STEAM-VESSELS (AMENDMENT) BILL. 

:Mr. X. O. Neogy (Dacca Division: Non-MuhammadaB Rural): Sir,. 
I beg to move for leave to introduce a,BHl further to Amend the Inland' 
fiteam-vessels Act, 1917. The scope and object of this Bill are fully 
explained in the Statement of Objects and Reasons. 
The motion was adopted. 

Mr. X. O. Neod: Sir, 1 introduce the Bill . 

• 

THE INDIAN LAW REPORTS BILL . 

• aulvl Muhammad Yakub (Rohilkund and KumBoD DivisioDs: Muham-. 
madan Rural): Sir, I beg to move for leave to introduce a Bill to regulate 
and improve the Law Reports. The objects are given, Sir,'in the State-
ment appended to the Bill. 

The motion was adopted. 

Jlaulvl Jluhammad Yakub: Sir, I introduce the Bill. 

THE INDIAN MERCHANDlSE "MARKS (AMENDMENT) BILL. 
I 

1Ir. X. O. 5eogy (Dacca Division: Non-Muhammad,an Rural): Sil:,. 
I beg to move for leave to introdooe IL Bill further to amend the Indian 
Merchandise Marks Act, 1889. The scope and object of the Bill are lt1Il:r;-
explained in the Statement of Object.s and ReasoJls,. . 

The motion was adopted. 



-368 LBOISLATIVB ASSBMBLY. [IST FBB. 1927. 

JIr. K. O. lf8OlY: Sir, I introduce the Bill. 

THE HINDU CIDLD MARRIAGE BILL. 

Rat Sahib II. llarbUaa Sarda (Ajmer-Merwara: General): Sir., I move 
"for leave to introduee a Bill to regulate ma.rriagell of children amongst the 
Hindus. The object of the Bill is fully explained in the Statement of 

~s and Reasons attached to the Bill. 

The Honourable Sir .A.lezander lIudcUmau (Home Member): Sir, 
I,d,o not desire to break the Qonvention that Bills should not be opJKlBed 
tat the introduction stage, but this is a. Bill of Q very peculiar character 
which requires the sanction of the Governor General. All that I wish to 
. say is that, on behalf. of the Government, I shall oppose any other motion 
after motion fur introduction, other than a motion .for circulation. 

JIr. Presldent: The question I have ~o put is: 

.. That leave be given to introduce a Bill to regulate marriages of children amongst 
:the Hindus." 

.. Tbe motion was adopted . 

. Ra1 Saldb K. 'EarbUu Sarda: Sir, I introduce the Bill. 

'THE INTEREST BILL. 

-Jla1l1vt Kuhammad Yakub (Rohilklmd and Kumaon Divisions: Muham. 
-madan Rural): Sir, I move for leave to introduce a Bill·to limit the int.-rest 
<charged on loans of various kinds in British India and to Dring the law in 
-conformity to the needs of the people. The reasons for which I seek to 
'introduce this Bill are given in the Statement of Objects and Reasons. 
I move the motion, Sir. 

The motion W&l adoptea. 

lbulvt JllIbammadYakub: ·S1r, I introduce the Bill. 

THE SOCIETIES REGISTRATION . (AMENDMENT) BILL. 

:Mr ••• O. Kelkar (B()mbav Central Division: Non-Muhammadan Rural): 
'Sir I move for leave to int;'oduce a Bill further to amend the Societies 
Registration Acti, 1860, forcertBin purpOliles. The re8son. ano objects 8re 
~  su11iCiently in the Statement appended to the Bill. I ask for leave. 

~  motion was adopted. 

:lIr .•• O. Kelkar: Sir, I introduce the BiU. 



i 

THE CRIMINAL 'LAW REPEALING AND AMENDING BILL. 

Sir Hart SiDgh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I beg to move for leave to introduoe •• _ •. 

Kr. Prelident: Order, order. The Hionourable Member is too late for 
that motion. He must come to item No. 25. 

Sir Harl Singh Gour: Sir, I beg to move: ' 

.. That th'e Bill to repeal and amend certain provisions 01 the Indian Criminal 
iLaw Amendment Act, 1908, aJfd the Code of Criminal Procedure, 1898, be, taken into 
.~nsi io  ... 

The Honourable Sir Aleza:64er lIuddtman (Home Member): Sir, 
on u point of order, the Bill not having been introduced, this motion cannot 
~ ~  ! 

Sir Hari Bingh Gour: Sir, may I .. ~ .n s ~. I had just gone out 
to get /l, book necessary for the purpose of introducing this Bill. On a 
very simillU' occasion in the last Assembly the Honourable the Home Menl-
ber happened to haTe gone out, and Sir Frederick Whyte allowed him to 
introduce the Bill out of its tum, and I Qsk you, Sir, to exercise the same 
discretion in my fa.vour. I went out for the purpose of preparing myself 
with chap6er and verse which will enable the House to give me leavato 
introduce the Bill. Thisthtng was delayed, and I knew my tum was 
coming, and therefore, I ran up for it. I was almost itt time, and you 
will find, Sir, I was 'only about a minute late when I came back to the 
House. I therefore ask you, Sir, to allow me to introduce this Bill. 

The Honourable Sir .Ales&Dder lIuddlman: Sir, I have no desire to take 
a harsh view of the situation, but I do point out that t,he convention we 
nave established is that Bills should be aI-lowed to be introduced on the 
understanding that Members do not put down 0. second motion on the 
same day. That is 'the point. My Honourable friend has put down a 
second motion. If you, in your discretion, Sir, are pleased to allow him 
the gra.ce of introducing his Bill, l' trust that you will not allow him to. 
move a second motion on the ssme da.y. On these terms, I am willing 
tbat this Bill should be introduced. 

'Sir H&ri SiDgh Gour: Sir, I am perfectly prepa.red to give the Honour-
'able Member this undertaking that, if I am given leave to introduce this 
'Bill, I sha.lI be quite prepared to aTIow tlle s~on  motion to stand ad-
journed, provided I am allowed to mllke a statement that I formaJly intro-
duce it; and then if the Honourable Member or any other Member wants 
time and moves for adjournment, I shall not opp08e it. 

Xr. President: The convention, according to the Home Member, is that 
motions for leave to introduce Bills nre Dot to be opposed, with this rCS6l'Va-
tion' that any Honourable Member who moves for leave to introduce a. Bill 
will not put down further motions on the same Bill on the same day. 
'The Hono\lrahle Member is entitled to put down further motionA ott .my 
.other day-the next non·official day. If he acoepts that position, the Chair 
'Will o~ him to move f9r -leave to introduce his Bill. 

·c 369 
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81r Hut BlDgIl Gour: Sir, Ifl.gree td it.' Sit; I.beg to move-for leave· 
to introduce a .B.ilI 1;0· repeal and aDlend eertain provisions of the India.n 
Criminal Law Amendment Aot .• 1908,. and the' Code cif Criminal Procedure._ 
1898. ~ . . 

Honourable M,ep1bers :who were Members of the last Assembly willi 
remember that a .imilar'motion for the repeal 6f·· Part.II of the Criminal 
Law Amendment Act of 1908 s oo in~  name arid ,was passed by .this 
House by an overwhelmlng majority. At that time eveb tli.e nomin8Jted 
Hononul'ahle 'Members of this ROUSE: asked the Government v ~  they 
were .~  to modify the provisions of Part· II so as to give the High' 
Court some dispretion, and jurisdiction for the purpose of enahling them 
to revise',orders i s ~..  the Governor, General inCoilncil or the Local' 
Government and I understood tpe spok$!JlULll on peq!lli of Government, 
to aay that tha.t was a separa.te question and would' be decided if and' 
when it was Lrought to ,their Ilotice. Sir, I have taken advantage of the 
suggestion then made ~. the course of the discussions of my previous BiH 
to modify the pro?!Bioq,li 'of ply present Bill, Rnc;l the purpose of it is to 
give the High Court jUjl'ijdictionto :,revise orders passed' by the Governor' 
General in Council and under the' Devolution Rules by the IJoCRI Govern-· 
ment. That is the first part of my, B!I}. Honourable MembellS will also ~ 
remember that, in the report of the Repressive TJBWR Committ.ee, it was-
suggested--:-I do not use stronger languago than that---:-it was suggested that· 
the repreSSIve laws should be repealed, and .. on a motion to' tnot effect" 
moved. by an Honourable Member'in this o s~  several obj(oMUons were' 
taken to the wholesale repeal of the repressivt" iaws..The most ,weighty' 
of them all was that there were certain, foreigne1'8; that the inflUx of fpreip-. 
ers in this country required the US$ bf.tbese executive powerS. I have ~  

sidered, Sir, that objection of the Ga'ft!mment and <tt is m view of tM 
objection of the Government tha.t Lhave moved for t,he addition of certain 
words in the Habeas Corpus Bection of the Code of Criminal Procedure. 
The object of it is that, while the Government will retain the power of' 
excluding foreigners and non-British subjects, they w;iH not posse-ss. tJl,e' 
same power AS regards British subjects, who will be ~~  o~  p",vi •. 
sions of the Habeas Corpus Act as enacted in the Code of 'Crimina} Pro-
cedure. In the result, therefore, Sir, mv Bill is a modifioo. Bill which· 
• takes note of every reasonable objection 'tbat hAS heen raised b;V ov~  
ment to thA wholesRle repeal of the re'tullitions apn the other ~~  .. 
lawR and to the repeal of Part II of the,Orimina\.' Law Amendment ACt. 
I flatter mVRelf, Sir, with the belief that the 'R'onourllbTe t,f,e llome· 
Member lind those responRible fQJ' in~ down the policy of the Govern-
ment will meet me on this OCCAsion by supporting my measure, if at"f 
when it cornel! up for further consideration. For the present I ask for-
Ienv/l to introduce my Bill. . 

Kr. President: MoMon moved: 

.. That leave be ~v n to introduce a Bit: to.,repeal and amend (!ertain provisionS' 
of t'he Indian Criminal Law Amendment Act, liJ08, and the Code of Criminal Proc. 
~  1898." . 

TIle motion w8l1adopted. 

!Sir . ~ . D~  ~  Sir, I introduce the Bill, 



AMENDMENT' OF STANDING ORDERS . . 
]Jr. Prealdent: . .n~ item on the .• pape.r is a motion by Mr. n~ . 

Iswami Iyengar for leave to amend the Standmg ~ s of the LegIslatIve 
-Assembly in the follQwing mjil,J;mer: .; . 

•• 1. To sub-odler (e) of Standing Order 4 the f(;'ttbw(ng fUrther proviso be added, 
;namely: 

• Provided Dlso that ~  Bills ~  which notic .. of moti",. for leave to intro-
duce have been ~iv n  have been printed and circulated to tile members, 
no fresh .otice. s all be \18Ce8aafy and sucb .Bills shall have precedence in 
the oreter in wbi h they stood on the ~ . agenda of the previous session 
oyer other Bill .. of which notice may. bave been giveD.' <  ,  ' 

~ , 

2. In -Standing Order 6 for the words ". Governor General" the woras "JUesident 
Io()r the decision ef the Aflllembly whenever it deems it n~  88 s i~. 

, :5. StandiJlg Order 7 hEl re.numbered ~ 7 (1) "nd to ~  aaid Standiris Order the 
;'following o ~  ada.d, namety: ,,' 

, • (9) Po ~ not. previously appropriated for the tranuction of Government 
busine!lll, non-official business not disPdlied of Oft lhe days allotted therefor, 
may be transacted in oo ~  with such BI,mda as may be setilljd by 
. the pres'ident. ,., ' .,,' '" ~  

(3) On days when Government. busiri ... i~ .  .1ier than 4 P.M., pending 
n(In·official bURill8ls may be' t;ral1\lacted in accordance with the agenda that 
may' be set-tIed by the ~ n  for the remainder of that day. 

n v oon o i i ~ business 'set 'do1'pl for any dAY is undisposed of, the 
Presidetlt 'inay adjourn the business of that day to be transacted on a day 
not ~  'allotted 'for Government business.' 

4. In sub-order '(4) of n i~  Order B 'for the word "five" the word "ten" be 
'Substituted: ',. , " 

, ,:' 5. III Standing. Order 9, a/tV the words "subsequent day", the words "allotted for 
the, disposal of non-official bUlliWlS8 of thitUIDe class" be inserted. 

" 6. In Stalldlng Ot_ 14:" '  ' 

(1) in sub-Ol'der (2) aftel; the WOl'd "resOlut-ion" the word "question" be inserted; 
alid '. 

(2) after suh-order (2) the fo:lQIWing 8ub-order be, inserted, namely: 

~ All qUeltions that have been admitted shall he replied to by the member 
to whom they are addressed Ilol to matters of fact or information asked 
for, unless the President in the exereise of his discretion decides to the 
contrary .• 

-'e T.' To Nb-orda. (1) of Standing Order 24, the following proyillO be added, , 
,- lI"!'lely :  ' 

~v  also thAt the Anambly may by a previous vote decide to continue 
'the debate up to 7 :..14: 

, B. III sub-order' (2) ~i  of Btlmding Order 20 after the word "heads" the words 
"and except in &0 far ., their dillcharge of pulllic duties is concerned" be inserted. 

9. After ~. i (f) of the proviso to Standing Order ~  the following be in~  
namely: ' 

'(g) a motion, must not anticipate .any . io~ aubatatttiaUy identical with the 
Olle which ~ ~ n appoi.nted for nsi i~  for a ~ i i  day or with 
reference to which a notice of motion hall baen previously given. 

Ezplanation.-Notioes of resolutions which have -not obtained a place' iIlt the 
ballot for 1I0n-officiai bUl1nellll on any particular day shall not be deemed 
notices of motions in this behalf.' 

. 10. In ~  (3) of Standing Order :52 the words "and if the motion i. moved 
by a non-offiCIal member, the !I1ember of ~  Government to whose department the 
matter, relates sha.ll have the rIght of speaklDl( (whether he has previoualy apoken in 
the deba.:te.or not) after tlu!o mover haa replied" be tltDitted . 

• { 8'11 .< 

• 
• 
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-I Mr. President.] 
11. After Standing Order 73 the following new Standing Order be inJerted,. 

llamely: 

• 73-A. All non· official .bu.b.es8 . not included under questions, Bias, ~ ion. . 
adjournment motions or the budget .hall be brought up by motions of 
which not less ihan three days notiCtl shall be given.' 

12. For Standing ~  14 'the following be Bubstitnted, nameiI : . 

• 74 (1) Motions. invo ~in  communications from the AIM!llblyW the Governor 
G8Deral on hil address or message or on 'any subject of public iDt.ereat,. 
shall he made by formal .addr8Bs after motion made and qarried in tile-
. 4ssemhly. . 

(8) All such oo ~ni ions shal: be made through the President.' " 

I now ask whether any Member has any objection to leave being given 
to Mr. n s ~i Iyengar: As no Member o ~s  I intimate tha.t. 
lea.ve is gra.nted. 

House not cnmmitted to Principles of Amendment8 on MoUon for 
Reference to Select Oommittee. 

The Honourable Sir Alexa.nder JlllddiJn&D (Home Member): Before 
Mr. HIlJlgaswami Iyengar moves .that the draft amendments be referred to 
a Select Committee, I would crave, Sir, your ruling ® e. point of order. 
\\-'hat will this reference to Select Committee involve? I desire to make-
it perfectly plain that, if it involves any acceptance of /lny of these rules in 
principle which will prevent my subsequently contesting it in the full 
House, then I shall hltve to adopt a. different method to. the one which I 
sha.H adopt in the other event. If it involves no questiOn of my being 
debarred from any kind of objection' to the terms o! the amendments, I 
shall not raiso any opposition at this· stage. 

Sir Harl Singh Gaur (Central Provinces Hindi Divisions: NJn-
Muhammadan): May I point out, Sir, that, ever since the constitution of 
this Assembly, there have been several rulings given by your predecessor 
to the effect that, whenever a. Bill or a motion is referred to a Select 
Committee, the House stands committed to its prinCiple, and that no 
reference to a Select Committee is po.sible unless the House previously 
signifies its assent to the principle of a Bill. 'rhe Honourable the Home 
Member will bear me out. 

:Mr. Presldent: The Honourable Member from Nagpur forgets the 
ruling of my predecessor that, when a motion that the proposed amend-
ments to Standing Orders be referred to a Select Committee is aOOepted by 
the House, it does not commit the House to the principle involved in o.ny 
of those nmendments. It is no doubt tnle that, when a motion to refer a 
Bill :00 a Select Commifrtee is accepted by the House, the ·House stands 
committed to the principle of that Rill. But, when Q motion that amend-
ments to Standing ~ be referred to a Select Committee is accepted 
by 1lhe HOllse, it does Dot·Mmmit the House to any principle of any of 
those amendments. ' 

•  • (At this stage Mr. S. Srinivasa ~n  stood up to speak.) 

JIr. President: What is it? 
JIr.S .. SriDivua Iyencar ~ City: Non-Muhammadan Urban): 

I want t,o ask a. ,question. 
JIl. Pruldent: lB it on a. point of order? 



AMENDMENT OF STANDING ORDERS. ~ 

Mr. S. SriDlvua I,.eugar: I want to ask whether the House cannot 
vo ~ ins  any amendments made by a Select Committee. Supposing; 
a Bill IS passed ..... 

Mr. Pre.dent: There is no question of Q, Bill"ln this case. 

Mr. S. SriD1v .... !:yenlu: I am not dealing with this: You 68Y, refer-
ring to ordinary Bills . .. '  . 

Mr. President: It has a.lready been ruled, times out of number, that. 
when a Bill is referred to Select' Committee. the House stands committed' 
to the principle of that Bill. 

Sir B&ri 81ngh Gour: I beg to enquire if, in the cuse of the reference-
of amendments to Standing Orders to a Select Committee, the House is. 
not committed to the principles l)f those amendments'; to what is this. 
House t,hen committed? 

'IIr. President: To nothing except that t.he Sta.nding Orders in question 
require sOme amendments· What those amendments should be is to be-
enquired into and reported upon by the Select Committee. This House' 
ls not to usurp the functions of the Select Committee. 

SlrBari Singh Gour! May I 

Mr. President: Order, order. 

Sir Barl Singh Gour: J wish to usk a question. 

'J wish to ask whether it would be possible for the Seleot Committee, 
to int,roduce und report to this House amendments entirely at variance 
with tho amendments ~  to it. 

Ilr. Presldent: It. is not necessary to give any ruling on the questi.,n. 
now. 

Kr. A. Rangaswami l:yengar (Tanjore oum Trichinopoly: Non-Muham-
madan Rur8l1): In view of the ruling tha.t you have given on the Honour-
able Sir Alexander Muddiman's que,stion, I do not think I shall be justi-
fied in taking up the time of the House by discussing the principles of the 
amendments, and as the House is going 00 have an opportunity of dis-
cussing very fully the principles of these amendments when they emerge 

o ~  Committee, I simply make my motion. 

Ilr.Presldent: The question is that the proposed amendments be· 
referred to a Select Committee. 

The motion was adopted. 

JIr. Preildent: Mr. C. Duraiswamy Aiyangal ~  a. motion for leave to 
amend the Sta.nding Orders of the Legislative.A .. emhly in the following 
manner: 

"I. For sub·order (I) of Standing Order 4 the following be 8ubstitut/ld, Darnel,.; 

'(I) All pending notices .• ~  be carried over to the pending list of busfn_ 
for the next S88S10n. 

2. To Standing Order 16, the following proviao be added, namely: 

'Provided that when the Prt!!lident resolves to disallow a qut!!ltion h. ebaU 
• previous to such disallowance give an opportunity to the member ,pnttfnl[ 
the question to sbow ~s  why his question should not be disallowed.· 

• 
• 
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, [Mr. President.] 
. 3. In sub·order (1) of Standing Order 32 for the first sentence the followinabe 
. "substituted, namely:. 

'As soon as,. motion is made the President shall call upon membel'l who nave 
given notices of stlbstantial amendments to move or not the amenamenta 
and thereupon other members may speak on the motion and the 'amend. 
ments in auch order as the President may call upon theln.' ' 

4. In sub-order (") of Standing Order '32, the words from "and if" to "replied" 
~i  omitted. 

5. In Standing Order 39, to sub-order (I) the Following clause be added, namely:-

'(c) or if the member in charge moves that the Bill be circulated for the 
.' purpose of eliciting opinions thereon, any member may move as 8'1l 

amendment that the: Bill be referred to 8. 8eleot committee or be taken 
into consideration.' 

, 6. To Stanamg Order 53, thefolJowing be added, namely: 

'In respect of' an), of the points 80 referred for reconsideration any raemlier 
may move an amendment in the atme manner a8 amendments to tlie Bill 
are moved:; , .;. 

7. In sub-order (t) of Standing nrder' 54, after the words "such day" the words 
-"and in suoh order on tile list of business" be inserted. 

B. In sub-order (t) of Standing Order 56, for the words "shall be a member" the 
"Words "and the mover shall be members" be sub8tituted. 

g, In sub-order (I) of .Standing Order 61, for the word "withdrawn" the words 
"not moved" be substituted and the following be added at the end, namely :-

'This shall not prevent any other member in whose name the same resolution 
8tands from moving whea he gets his turn.' 

10. In sub-order (') of, Standing Order'70, the worda "has been diaallowed under 
th8 rules or these standing orders or" be -omitted., 

11. In Standing Order 72, for the words "to be considered" the worda "taken 
':for consideration" be 8ubstit.uted. ' 

12. To Standing Order 74, the following subo()rder be added, namely: 

'Communicatioos from the Governor General to the Auembly shall be made 
by & written message tnrough the President or .. informally through a 
member ,of the Government.' 

13. After Standing Order 74, the folli>wing new standing order be inserted, 
_'bamely: 

• 

'74·A. Any meslage ,'of the ,Governor General to the Assembly may be made 
the subject-matter of an address by the Assembly to the Governor 
General under Standing Order 74.' 

14. The following new standing orders be inserted, namely: 

'I. All resolutions ,of the Governor General or the Governor General in Council 
involving an expenditure not provided for in the current budget shall 
be communicated to the ss~  at least i ~ n d"ya before incurring 
the expendit.lli'e·' If the Assembly is in session tben and at the next 
sitting of," ttt. s~  ; in . other oases, . 

On 

"  2 . 

such communication to the Assembly it shall be competent for any memfler 
, of the 'AesembI), to bring a motion on two days' notice.' 

In, voting o~ gIants, any ~  ~  move that ~  demands be taken 
111 a particular order for 'dlSculslon and on taking the senle of the 
Assembly on such & motion the demands shall be put in the order 
which has heen so atlsented,to '." 

,  ' Mr. ~ D  Hn.B nny Member any objection to leave being granted 
I-tO Mr. Dure,lf!Wamy AlyangaX'? " • 
As no Member oQjects, I intimate that leave is granted. 
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JIr. O. Duralswamy AlyIllIU: Sir, I move that the proposed amend-
ments be referred to a Select Committee. 

The motion was adopted. 

JIr. Prealdent: Perhaps it will be convenient i£ both these sets of 
amendments are referred to the S8Ule Select Committee. With your 
consent, therefore, I announce that one Select Committee will ~ appoint-
ed to deal with both sets of amendments. 

Election of Select Committee on Amendments to Standing Orders. 

Kr. President: I have to announce that nominations for the Select 
Committee on the amendments of Standing Orders will be received up to 
12 Noon on Saturday, the 5th February, and the election, if necessary, will 
be held in this Chamber on Tuesday the 8th February. Under Standing 
Order 56(2) the Committee will be composed of the President, the Deputy 
President and seven members elected by the single transferable vote. 

The Assembly then adjourned till Eleven of t,he Clock on Wednesday, 
the 2nd February 1927. 
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